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LOK SABHA DEBATES
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LOK SABHA

Friday, December 5 2003/Agrahayana 14, 1825 (Saka)

The Lok Sabha met at Eleven of the Clock.

[MR. SPeaxer in the Chair)

OBITUARY REFERENCES
[English]

MR. SPEAKER: Hon. Members, | have to inform the
House of the sad demise of two of our former colleagues,
namely, Shrimati Marjorie Godfrey and Dr. Krupasindhu
Bhoi.

SHRI K.P. SINGH DEO (Dhenkanal): Sir, A.N. Singh
Deo, Member of the Ninth Lok Sabha had also passed
away. | had written to you also. He passed away on the
1st of December, 2003.

MR. SPEAKER: We will take it up tomorrow.
...(Interruptions)

MR. SPEAKER: Shrimati Marjorie Godfrey was a
nominated Member of the Fifth Lok Sabha from 1971 to
1977, representing the Anglo-Indian community.

Earlier, Shrimati Godfrey had served as a nominated
Member of the Andhra Pradesh Legislative Assembly for
four years.

A teacher by profession, Shrimati Godfrey was a
dedicated educationist. She served as the State
Representative on Inter-State Board for Angilo-Indian
Education. She served as the Superintendent-in-charge
of Examinations and Selections for 17 years; and as the
Assistant Commissioner, Girls Guides.

Shrimati Godfrey was an active social worker. She
was the Vice President of the Goveming Body of the All
India Anglo-indian Association. She was also a member
of the Central Social Welfare Advisory Board, T.B. Board,
Divisional Railway Users’ Consultative Committee,
Guntakal Division; and Ladies of Charity. Driven by her
desire to serve humanity, particularly the poor and
downtrodden, she helped in securing jobs to the
unemployed and in getting admissions for the needy in
schools and hospitals.

A sports enthusiast, Shrimati Godfrey was associated
with the Gidney Club and Catholic Club, Hyderabad.

Shrimati Marjorie Godfrey passed away on 27 October
2003 at Hyderabad, Andhra Pradesh, at the age of 84.

Dr. Krupasindhu Bhoi was a Member of the Seventh,
Eighth, Tenth and Eleventh Lok Sabhas from 1980 to
1989 and from 1991 to 1997, representing the Sambhalpur
Parliamentary Constituency of Orissa.

Dr. Bhoi was the Union Minister of State for Human
Resource Development, Department of Education, from
1995 to 1996.

Earlier, Dr. Bhoi was a Member of the Orissa
Legislative Assembly from 1971 to 1973 and from 1974
to 1977. He also served as the Minister of State of
Community Development and Panchayati Raj from 1972
to 1973; gnd Cabinet Minister of Transport, Commerce
and Mining and Geology, from 1974 to 1977 in the State
Government.

Dr. Bhoi was a dedicated pariamentarian. He was
the Chaiman of the Estimates Committee from 1994 to
1995 besides being a Member of several other
Parliamentary Committees and also of the Consultative
Committees of the Ministries of Steel and Coal.

Dr. Bhoi was a man of letters. He published several
books, bookiets, political journals and a daily newspaper,
Dainik Ganabara. He also composed poems and wrote
articles on social and political affairs.

Dr. Bhoi was a well-known political and social worker.
He was associated with welfare work during several
epidemics and natural calamities. A medical practitioner
himself, Dr. Bhoi was associated with various medical
institutions and he held important positions therein. He
was a member of the Goveming Body and Selection
Committee of the All India Institute of Medical Sciences,
New Delhi, from 1984 to 1989.

Dr. Krupasindhu Bhoi passed away on 15 November,
2003 at Delhi, after a brief iliness at the age of 61.

We deeply moum the loss of these friends and | am
sure the House would join me in conveying our
condolences to the bereaved families.

The House may now stand in silence for a short
while as a mark of respect to the memory of the departed
souls.

11.04 hrs.
(The Members then stood in silence for a short while.)
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11.06 hrs.
OBSERVATION BY THE SPEAKER

Notices for Suspension of Question Hour and
Motion for Adjourmment

...(Interruptions)
[English]

SHRI BASU DEB ACHARIA (Bankura); Sir, | have
given a notice for the suspension of Question
Hour...(Interruptions)

[Translation]

SHRI MOHAN RAWALE (Mumbai-South Central): Mr.
Speaker, Sir, they have already faced the consequences
of opposing the construction of Ram Temple in the
recently concluded elections for legislative assembly for
four states. People will not forgive them...(Interruptions)

[English]

SHRI PRIYA RANJAN DASMUNSI (Raiganj): Sir,
please allow me...(Interruptions)

[Translation]

SHRI KIRTI JHA AZAD (Darbhanga): Mr. Speaker,
Sir, it is a very important question. How will the Question
Hour start if they continue to create pandemonium in

such a manner. | request that the Question Hour be
started...(Interruptions)

[English]

MR. SPEAKER: Shri Banatwalla, what do you want
to say? You have given one notice for Adjournment
Motion, please let me know what you have to say.

...(Interruptions)

[Translation]

SHRI G.M. BANATWALLA (Ponnani): Mr. Speaker,
Sir, | have given the Notice for suspension of Question
Hour and | rise to assign the reason theretor. 11 yeas
have passed since the demolition of Babri masjid on 6th
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December, 1992. The order of the Supreme Court and
the Constitution was violated...(Interruptions)

YOGI ADITYA NATH (Gorakhpur): Mr. Speaker, Sir,
this issue is being repeatedly raised for the last
11 years...(Interruptions)

[English]

DR. VIJAY KUMAR MALHOTRA (South Delhi): Sir,
something happened in 1992; what is the point in raising
it today...(Interruptions)

[Translation]

MR. SPEAKER: Please sit down. | have allowed

Shri Banatwalla to speak. You resume your seats. Let
me listen him.

SHRI G.M. BANATWALLA: Sir, a conspiracy is being
hatched to enact a law in the House to construct a temple
in place of Babri masjid. Sir, the Government would have
to come forward and assure that no temple would be
constructed in place of masijid...(Inferruptions)

[English]

MR. SPEAKER: Shri Banatwalla has given me notice
for suspension of Question Hour. | want to know why he
wants the Question Hour to be suspended. That is all.
There is nothing more than that.

...(Interruptions)

MR. SPEAKER: Similar notices are received from
Shri Ramji Lal Suman and Shri Basu Deb Acharia. |
have heard the arguments and | do not allow the
suspension of Question Hour.

...(Interruptions)
[Translation]

SHRI RAMJI LAL SUMAN (Firozabad): Mr. Speaker,
you listen to me also.

MR. SPEAKER: Sumanji, you will reproduce what he
has said.

[English]

Suspension of Question Hour on this issue cannot
be accepted.
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[Translation]

SHRI RASHID ALVI (Amroha): Sir, | have also given
notice for Adjoumnment Motion on it

MR. SPEAKER: | have yet to give ruling on
Adjoumment Motion.

[English]

After the issue of suspension of Question Hour, we wili
decide about the Adjoumment Motion. | am only listening
to the points about suspension of Question Hour.

...(Interruptions)

SHRI BASU DEB ACHARIA (Bankura): Sir, please
allow me to speak. | have also given notice. | have a
different argument...(Interruptions) Please aliow me.

[Translation]

DR. VIJAY KUMAR MALHOTRA: Sir, how will it do
it the Question Hour is not allowed to take place
everyday...(Interruptions)

[English]

SHRI BASU DEB ACHARIA: | have given notice for
suspension of Question Hour...(Interruptions) | aiso gave

notice for Adjoumment Motion....(Interruptions)

SHRI SOMNATH CHATTERJEE (Bolpur): Sir, this is
such an important matter that | request that you do not
go by formalities. This is a matter in which we wish to
express ourselves. Please allow us...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI: Sir, the
Government is using the CBI to dilute the
case...(Interruptions)

SHRI BASU DEB ACHARIA: Sir, the Babri Masjid
was demolished by the hoodlums of BJP, RSS, Shiv
Sena, Bajrang Dal and Vishwa Hindu
Parishad....(Interruptions) Action has not been taken
against the main accused in the demolition case. Some
of them are in the Cabinet...(Interruptions)

MR. SPEAKER: Please sit down. This is not a matter
for suspension of Question Hour.

...(Interruptions)

AGRAHAYANA 14, 1925 (Saka)

the Speaker 6

SHRI BASU DEB ACHARIA: What we demand today
is that action should be taken against the
accused... (Interruptions)

MR. SPEAKER: There is no necessity of repeating.

SHRI BASU DEB ACHARIA: In the past chargesheet
was issued...(Inferruptions)

MR. SPEAKER: This is not an urgent issue.

...(Interruptions)

SHRI BASU DEB ACHARIA: This Government is
pressurising the CBI to change the chargesheet and
exclude the name of one of the accused...(/nterruptions)

[Translation]

SHRI RAMJI LAL SUMAN: Mr. Speaker.
...(Interruptions)

SHRI CHANDRAKANT KHAIRE (Aurangabad,
Maharashtra): Mr. Speaker Sir, | have also to speak.

MR. SPEAKER: | don't have any notice from you.

SHRI CHANDRAKANT KHAIRE: Mr. Speaker, Sir,
as the Shiv Sena is being mentioned | want to speak
about it. | be given only one minute time.

MR. SPEAKER: | have his Notice.

...(Interruptions)

SHRI CHANDRAKANT KHAIRE: Mr. Speaker, as Shiv
Sena is being mentioned, | have to speak on it for a
while... (Interruptions)

[English]

SHRI BASU DEB ACHARIA: Sir, they are now trying
to justify the demolition.

MR. SPEAKER: Shri Basu Deb Acharia, please sit
down.

...(Interruptions)

SHR! BASU DEB ACHARIA: What we want is that
action should be taken against the accused who are
responsible for the demolition of Babri Masjid. k was a
day of national shame. December 6 is the day of national
shame.
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They have not demolished the Babri Masjid but they
have demolished the symbol of secularism of our
country....(Interruptions)

[Translation]

MR. SPEAKER: Acharlyaji, you please sit down, else
Sumaniji will not get an opportunity to speak. Sumanii,
you speak.

...(Interruptions)

SHRI RAMJI LAL SUMAN: Mr. Speaker, Sir, the 6th
December...(Interruptions)

MR. SPEAKER: Today is 5th not 6th December.
...(Interruptions)

SHRI RAMJI LAL SUMAN: Mr. Speaker, Sir, you
ask him to sit down, else | will not be able to
speak...(Interruptions)

MR. SPEAKER: You please sit down.
...(Interruptions)

SHRI RAMJI LAL SUMAN: Mr. Speaker, Sir, that
day the efforts were made to disintegrate the
country...(Interruptions) The are reactionary and want to
divide the country...(Interruptions) No action has been
taken against the guilty persons despite the passage of
so much time...(Interruptions)

SHRI CHANDRAKANT KHAIRE: Mr. Speaker, Sir 6th
December is holiday, hence | also want to speak on it.

...(Interruptions)
[English)

MR. SPEAKER: | have heard the arguments of Shri
Basu Deb Acharia, Shri Ramji Lal Suman and Shri G.M.
Banatwalla for suspension of Question Hour and | have
disallowed the notices for suspension of Question Hour.

e ...(Interruptions)
MR. SPEAKER: Please sit down.
...(Interruptions)

MR. SPEAKER: | have now taken up the notices for
Adjournment Motion.

...(Interruptions)
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[Translation]

SHRI ANANT GUDHE (Amravati): Mr. Speaker, Sir,
how can it be an issue for discussion? It is not a subject
for discussion. Every year the House discusses the events
of 6th December...(Interruptions)

SHRI RAMJI LAL SUMAN: Mr. Speaker, Sir,
discussion will continue as long as the guilty are not
punished...(Interruptions) Who is he to stop
us...(Interruptions)

MR. SPEAKER: Suman ji, | have permitted Somnath
ji to speak. Somnath ji, you can speak.

...(Interruptions)

PROF. RASA SINGH RAWAT (Ajmer): Mr. Speaker,
Sir, the whole country knows, even then they keep on
digging into old issues...(Interruptions)

[English]

SHRI SOMNATH CHATTERJEE: Sir, my appeal to
all...(Interruptions)

MR. SPEAKER: Please sit down.
...(Interruptions)
[Translation]

SHRI RAMJI LAL SUMAN: Mr. Speaker, Sir, whether
they are guardian of this country?...(Interruptions)

[English]
MR. SPEAKER: Please sit down.

...(Interruptions)

MR. SPEAKER: May | inform the hon. Members that
in the interest of going ahead with the Question Hour, |
have allowed Shri Somnath Chatterjee to say whatever
he wants to say on the issue of Adjournment Motion?

...(Interruptions)
[Translation]
SHRI CHANDRAKANT KHAIRE: Mr. Speaker, Sir, |
also have to speak....(Interruptions)

MR. SPEAKER: Khaire i, please sit down. Somnathii,
please speak.

...(Interruptions)
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[English]

SHRI SOMNATH CHATTERJEE: Mr. Speaker, Sir, |
appeal to all sections of the House...(Interruptions)

MR. SPEAKER: Please sit down.
...(Interruptions)

MR. SPEAKER: Please co-operate with the Chair.
...(Interruptions)

MR. SPEAKER: lrrespective of the subject matter,

when notice for an Adjoumment Motion is given, we
should listen to the points.

...(Interruptions)
[Translation]
MR. SPEAKER: Khaire, ji, please listen to me first.
...(Interruptions)
[English]
MR. SPEAKER: Please sit down.
...(Interruptions)
[Translation]

MR. SPEAKER: | want to ask the Members who
have given adjoumment motion notices as to what is the
issue? | would like to start question hour. Somnath ji,
please speak.

...(Interruptions)
[English]

SHRI SOMNATH CHATTERJEE: Mr. Speaker, Sir, |
am appealing to all sections of the House that please do
not treat it as a mere routine matter. It is not a very
simple matter. There are strong feelings...(Interruptions)

[Translation]

YOGI ADITYA NATH: Mr. Speaker, Sir, in the name
of Babri Masjid, how long the sentiments of Hindus will
continue to be played with. For the last 11 years only
one issue has been repeatedly raised in the House in
December... (Interruptions) Mr. Speaker, Sir, is there no
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other problem facing our country? there are various
problems... (Interruptions) Uttar Pradesh is in the grip of
riots. House ought to discuss the law and order issue of
Uttar Pradesh, but instead of doing that they keep on
raising the issue of Babri structure and create disorder in
the Houses...(Inferruptions)

SHRI RAMJI LAL SUMAN: They want to disintegrate
the nation. Communal forces are being suppressed in
Uttar Pradesh...(Interruptions)

SHRI CHANDRAKANT KHAIRE: You know who
initiate communal riots...(Interruptions)

SHRI RAMJI LAL SUMAN: They keep on interrupting
unnecessarily. Communal forces are being kept at bay in
Uttar Pradesh...(Interruptions)

[English]
MR. SPEAKER: Now, please sit down.

...(Interruptions)

MR. SPEAKER: Let me go to the Question Hour in
two minutes time. Please cooperate with me. It is just a
matter of two minutes. He wants to make an argument
on this, and if | am convinced by his argument then |
can allow this Adjournment Motion. Otherwise, | can say
that the Adjoumment Motion is not aliowed.

...(Interruptions)

MR. SPEAKER: Please sit down. Thereafter, we can
start the Question Hour. It is in everybody’s interest that
| take a decision on the Adjoumment Motion.

[Transiation]

SHRI CHANDRAKANT KHAIRE: Mr. Speaker, Sir,
please allow me too to speak for a

moment... (Interruptions)
[English]
MR. SPEAKER: | have to listen to him first.

SHRI SOMNATH CHATTERJEE: Mr. Speaker, Sir, |
appeal to all sections of the House to have some
consideration for our feelings on this side also.

[Translation]

DR. VWAY KUMAR MALHOTRA: | they have doing
it for the last 11 years...(Interruptions)
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[English]
MR. SPEAKER: Malhotra ji, you are a senior Member.

SHRI SOMNATH CHATTERJEE: Shri V.K. Malhotra,
| am saying this because you have not been able to
assuage our feelings.

MR. SPEAKER: You please address the chair.
...(Interruptions)
MR. SPEAKER: Please sit down now.

...(Interruptions)

[Translation]

YOGI ADITYA NATH: They are trying to raise a dead
issue. They are raising one issue for the last 11 years.
Why do they not get-a resolution passed from the
House?...(Interruptions)

SHRI RAMJI LAL SUMAN: Mr. Speaker, Sir it they
continue to behave like that, he won't be able to speak?
They are unnecessarily interrupting the speech of a senior
Member like Somnath Chatterjee...(Interruptions)

MR. SPEAKER: It is enough? Please sit down. There
is something called limit. Please do not go beyond that.
Please sit down. Now | have permitted him to speak.

SHRI RAMJI LAL SUMAN: Communal elements are
being ‘reformed’ in Uttar Pradesh...(Interruptions)

MR. SPEAKER: If you want the House to function,
please do not say so.

[English]

Please sit down. You are trying to disturb the House.
This is not desirable. Please sit down.

YOGI ADITYA NATH: The law and order situation of
Uttar Pradesh should be discussed here...(Interruptions)

MR. SPEAKER: | have permitted him to speak for
two minutes. He will conclude within that time. It is good
for you.

...(Interruptions)

MR. SPEAKER: Somnath ji, you should address me.

DECEMBER 5, 2003
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[English]

SHRI SOMNATH CHATTERJEE: Mr. Speaker, Sir, it
is unfortunate that when one wants to raise an important
issue, there is disturbance. There is disagreement on
this issue, and who is denying that. Can | not have a
say in the Parliament of India because of this? | am
saying this because that is what is being done here. We
are not being allowed to speak.

MR. SPEAKER: Please go ahead.
...(Interruptions)

MR. SPEAKER: Please sit down. Nobody should
disturb him now.

SHRI SOMNATH CHATTERJEE: Sir, an unfortunate
attempt is being made to derail this matter by referring
to the law and order situation in Uttar Pradesh, which
this House has no jurisdiction to discuss. They are trying
to create further complications in this issue. How can
one bring the Uttar Pradesh matter regarding the present
law and order situation here?

Why are we raising this issue again? Sir, we shall
continue to raise the issue related to the events of 6th
December 1992, unless...(interruptions)

[Translation]

MR. SPEAKER: Please speak, you need not stop.
[English]

SHRI SOMNATH CHATTERJEE: Sir, how can |
speak? | am being interrupted again and again.

MR. SPEAKER: | am in a position to listen to you.
You kindly go ahead.

SHRI SOMNATH CHATTERJEE: Sir, we shall
continue to raise the issue related to the events of 6th
December 1992, unless, according to us, the perpetrators
of the crime are suitably punished and dealt with. Sir, we
consider it as a day of national shame, and it is a black
day...(Interruptions)

SHRI CHANDRAKANT KHAIRE: How is it a national
shame?

SHRI SOMNATH CHATTERJEE: Mr. Speaker, Sir, it
is a black day in the history of India, which has a glorious
tradition. .. (Interruptions)
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[Transiation]

SHRI SHYAM BIHARI MISHRA (Bilhaur): Mr.
Speeker, Sir, today is not a black day in history of
India...(Interruptions) It is a day of pride for
india...(Interruptions) When Babri Mosque structure was
demolished... (/nterruptions)

MR. SPEAKER: It is not appropriate that despite my

permission, you are not allowing a Member to speak. He
has not spoken even two sentences.

...(Interruptions)

MR. SPEAKER: It is not right. All of you may sit
down.

...(Interruptions)

SHRI CHANDRAKANT KHAIRE: Mr. Speaker, Sir, |
too want to say something...(Interruptions)

YOGI ADITYA NATH: Mr. Speaker, Sir, only one
issue is being raised in the House and tears are being
shed for that Babri Mosque...(Interruptions) it they want
to shed tears, they can do so at their
homes...(Interruptions) Please do not waste the precious
time of this House by raising that matter again and
again...(Interruptions)

[English]

SHRI SOMNATH CHATTERJEE: Mr. Speaker Sir, 6th
of December this year happens to be a Saturday, and
the House will not sit on that day because it is a holiday.

...(Interruptions)

MR. SPEAKER: Only what Shri Somnath Chatterjee
is saying will go on record and nothing else.

SHRI SOMNATH CHATTERJEE: Sir, we have given
notice to you. We have submitted the notice of
Adjoumment Motion because today is a working day and
tomorrow is a holiday.

As | said, we, a large section in the House, consider
it to be a black day and, therefore, a national
shame...(Interruptions)

[Transiation]

SHRI CHANDRAKANT KHAIRE: How can it be a
black day? It is saffron day...(Interruptions)
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YOGI ADITYA NATH: Sich December is a symbol
of pride for india...(Interruptions)

[English]

SHRI SOMNATH CHATTERJEE: | do not consider
my friends as the only protectors of Hinduism. There are
many followers of Hindulsm in this world. We are not
against the Hindus, we are not against Hinduism and we
are not against ‘Jai Sri Ram’. What are they talking of?
Have they got the monopoly right to represent everybody
in this country?

Sir, what they call the ‘disputed structure’ and we
call it the ‘Babri Mosque' did not automatically fall down.
it was demolished under previous arrangement. There
was a conspiracy to do that. People were assembled
there.

We wish to express our abhorrence to the act of
sacrilege that was committed on the 6th of December,
1992.

MR. SPEAKER: Shri Somnath Chatterjee, the only
question is whether this can be a matter of an
Adjourmment Motion.

SHRI SOMNATH CHATTERJEE: Sir, | do not find a
more serious issue that is still pestering the body politic
of this country.

MR. SPEAKER: What is the recent occurrence in
this regard?

SHRI SOMNATH CHATTERJEE: Nobody has suffered
for this. They are being extolled; they are being eulogised.
Today, the Members of the Treasury Benches are
eulogising them. We are strongly against this.

We submit that the House should take up the
Adjoumment Motion on this subject and that no other
business can be transacted today.

[Translation]

MR. SPEAKER: Dasmunsi please be in
brief... (Interruptions)

SHRI PRIYA RANJAN DASMUNSI: Khaire ji, you are
a very disciplined person. Mr. Speaker has granted me
permission 1o speak first... (infermuptions) Mr. Speaker, Sir,
| fully endorse what Shri Somnath Chatterjes has said.
The recent occumence—while the trial was on against
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the accused, who abetted or participated in the
demolition—is the way in which the cases of those
accused have been handled by the CBl. In one case,
CBI has gone to the High Court against the acquittal
whereas in the other case, where the accused was
discharged by the Raebareli Court, the CBI has not yet
gone to the High Court to defend their own case. This
is how they are deliberately trying to dilute the whole
case and they want to protect those accused in the
demolition case. That is the recent occurrence and, that

is why, this notice of Adjournment Motion should be
admitted.

We condemn all your manipulations and machinations
aimed at making the CBI to discharge all your colleagues
and, this, putting the CBI to shame. Earlier, the CBI was
known as the ‘Central Bureau of Investigation’, but now
it is known as ‘Clear Before Investigation’.

MR. SPEAKER: | have disallowed the notices of
Adjournment Motion. Please sit down. | have heard you,
and | have disallowed the notices of Adjournment Motion.
| shall now go to the Question Hour.

...(Interruptions)

MR. SPEAKER: | have made up my mind that there

is no recent occurrence and, therefore, | have disallowed
the notices of Adjournment Motion.

...(Interruptions)

MR. SPEAKER: | have made up my mind and |
have already given my ruling on this.

Now, Question Hour, Shri Ramsheth Thakur.
...(Interruptions)
[Transiation]

MR. SPEAKER: Ramsheth Thakur ji, you ask the
question.

...(Interruptions)
[English]
MR. SPEAKER: Considering the importance of the
issue, | have permitted a few Members to speak. Every
Member cannot be permitted to speak.

...(Interruptions)
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SHRI G.M. BANATWALLA: Sir, please review your
decision... (Interruptions)

SHRI PRIYA RANJAN DASMUNSI: Sir, in protest of
the demolition of the Babri mosque, we stage a walk
out...(Interruptions)

11.25 hrs.

(At this stage, Shri Priya Ranjan Dasmunsi, Shri
Somnath Chatterjee and some other hon.
Members left the House.)

[Translation]

SHRI RAMJI LAL SUMAN: Mr. Speaker, Sir, we too
walk out of the House...(Interruptions)

11.26 hrs.

(At this stage, Shri Ramji Lal Suman and some other
hon. Members left the House)

SHRI RAMSHETH THAKUR (Kulaba): Mr. Speaker,
Sir, as all of us know...(Interruptions)

SHRI CHANDRAKANT KHAIRE: Mr. Speaker, Sir, |
too want to speak...(Interruptions)

MR. SPEAKER: You too want to speak on this
subject.

SHRI CHANDRAKANT KHAIRE: Yes, Sir.

MR. SPEAKER: | have not granted permission to,
everybody to speak on this subject. How can | give
permission to everybody. It is all right for 10-15 minutes,

but now | have to conduct question hour also. Please sit
down.

...(Interruptions)

DR. RAGHUVANSH PRASAD SINGH (Vaishali): 6th
December is black day in the history of the
country...(Interruptions) This day is a stain in the
history...(Interruptions) We were champion of secularism
in the world...(interruptions)

MR. SPEAKER: Ramseth ji, you please ask your
question.

...(Interruptions)
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MR. SPEAKER: After this whatever Raghuvansh ji
say, will not go on record.

11.27 hrs.

(At this stage, Dr. Raghuvansh Prasad Singh and
some other hon. Members left the House)

MR. SPEAKER: You please ask question.
...(Interruptions)
[English]

SHRI K. YERRANNAIDU (Srikakulam): Sir, they have
walked out from the House on this issue. They need not
raise it on the floor of the House again. Please allow the
Members one-by-one to speak and this issue will be over.

MR. SPEAKER: Can you tell me under which rule |
can permit him?

SHRI K. YERRANNAIDU: They asked for
Adjoumment Motion and you have allowed them to make
their points.

MR. SPEAKER: If he wants, he can raise a point of
order.

SHRI K. YERRANNAIDU: Each political party must
express its opinion on this issue.

MR. SPEAKER: No debate will be allowed. If he has
a point of order, | am allowing him.

[Transiation]
Do you have a Point of Order.

SHRI CHANDRAKANT KHAIRE: They play politics in
the name of Ram temple. If the temple of Lord Rama
will not be built in Ayodhya then where will it be built.
On 11th October Shiv Sena had also organised a grand
Rambhakat Sammelan...(Interruptions)

MR. SPEAKER: What is your point or order?

SHRI CHANDRAKANT KHAIRE: | would like to
submit to that the Ram temple should be buit so that
there may not remain any political issue left for those
who keep on raising their issue frequently.

SHRI ANANT GUDHE: Mr. Speaker, Sir, | would also
like to submit something in this regard...(/nferruptions)
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MR. SPEAKER: Gudhe ji, you please sit down.
[English]

SHRI K. YERRANNAIDU: Sir, please give me on
minute.

MR. SPEAKER: Unless you have a point of order, |
will not allow.

SHRI K. YERRANNAIDU: | am on a point of order,
Sir.

My point of order is that this matter is sub judice.
This matter is pending in the Supreme Court. Once the
matter is pending in the court, there is no need to raise
it every time on the floor of the House.

[Translation]

MR. SPEAKER: You please ask question.
[English]

There is no substance in the point of order.

SHRI K. YERRANNAIDU: The Telugu Desam Party
will abide by the court decision. In the meanwhile, if both
the parties sit across the table and settle the issue,
everybody will appreciate that. Otherwise, we have to
wait for the pronouncement of the court. This matter is
purely sub judice. They have no right to raise it on the
floor of the House.

MR. SPEAKER: We have already taken up Question
Hour.

Shri Ramsheth Thakur.

11.29 hrs.
ORAL ANSWERS TO QUESTIONS
[Translation]
WTO Mest at Cancun

+
*61. SHRI RAMSHETH THAKUR:
SHRI SUNIL KHAN:

WH the Minister of COMMERCE AND INDUSTRY
be pleased to state:
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(a) whether Fifth Ministerial meeting of WTO held at
Cancun, Mexico in September, 2003 has concluded
without any fruitful achievements;

(b) if so, the details thereof and the reasons therefor;

(c) the details of issues put forth for discussion by
the developed countries and developing countries led by
India, separately;

(d) the views of developed countries on the issues
of developing countries and vice-versa,

(e) whether China and other developing countries
have fully supported India's view in respect of issues
related to agriculture and cheap import of drugs;

(f) # so, the overall outcome of the meeting; and

(g) the further reaction of India and other developing
countries including China with regard to the protection of
the interests of poor countries?

[English]

THE MINISTER OF LAW AND JUSTICE AND
MINISTER OF COMMERCE AND INDUSTRY (SHRI
ARUN JAITLEY): (a) to (g) A Statement is laid on the
Table of the House.

Statement

(a) to (g) The Fifth Ministerial Conference of the
World Trade Organisation (WTO) was held at Cancun,
Mexico, during 10-14 September, 2003 to take stock of
the progress in the negotiations under the Doha Work
Programme, provide necessary political guidance and take
decisions as necessary. A decision was required to be
taken at the Fifth Ministerial Conference by explicit
consensus on the modalities of negotiations on the four
Singapore issues viz. Trade and Investment; Trade and
Competition Policy; Transparency in Government
Procurement; and Trade Faciiitation. In view .of the serious
ditterences among Members, the Conference ended
without taking necessary decisions.

A draft Ministerial Declaration was forwarded by the
Chairman, General Council and the Director General,
WTO, to the Ministerial Conference at their own
responsibility. The views held by a large number of

countries were not adequately reflected in this draft
Ministerial Declaration.
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On September 13, 2003 the Chairman of the
Ministerial Conference came out with a draft Declaration
which did not provide sufficient balance to the expectations
of the Members on the outcome of the Ministerial
Conference.

On Agriculture, correction of distortions as a result of
the policies of the developed countries was a major
demand. The effect of removal of such distortions has a
lag effect and therefore the developing countries required
caliberated changes to market access. The developing
countries also required special safeguard mechanism to
deal with the ill effects of surge in imports as well as
designation of certain products as Special Products, which
would meet lower reduction in tariff.

On Singapore Issues, the developing countries were
not clear about the nature and extent of obligations that
were required to be undertaken. Therefore, developing
countries feilt that clarification process on these issues
has to continue and run its full course. Some of these
issues could result in denial of adequate policy space for
the developing countries in their quest for development.

On Implementation Issues and Special Differential
Treatment lIssues, the concerns of the developing
countries for speedy resolution were not adequately
addressed. On the issue relating to Cotton, the developed
countries sought to defiect attention from specific action
suggested by certain Members to remove distortions
existed in the trade of cotton by bringing in issues relating
to man-made fibers and textiles.

On the issue relating to provision of drugs to those
countries that did not have adequate manufacturing
capacity to produce such drugs, the General Council of
the WTO at Genewa resolved the matter by adopting a
decision on 30th August, 2003.

A group of 20 countries was formed at the initiative
of Brazil, India, Argentina, China and South Africa to
voice their dismay at the attempt by US and EC to
continue with distortions in the agriculture trading system,
while demanding large market access from developing
countries. Another group of 16 countries was formed to
voice the concerns of developing countries on the

Singapore Issues. China is part of this 16 Member group
as well.

The Ministerial Conference ended on 14th September,
2003 recognising that more work needed to be done in
some key areas to enable WTO Member countries to
proceed towards the conclusion of negotiations under the
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Doha mandate. The Chairman of the General Council of
the WTO, in close coordination with the Director General,
has been asked to coordinate the work on outstanding
issues and to convene a meeting of the General Council
at senior officials level no later than 15th December, 2003
to enable successful and timely conclusion of the

india has always supported the smooth functioning
of a rule based and fair multilateral trading system. At
the same time, we have also been emphasizing that if
further progress is to be expected, all WTO Members
should show genuine commitment to re-start the
multilateral process. The concermns of large number of
developing countries and least developed countries will
have to be taken into account and the ‘development’
dimension envisaged in the Doha mandate will have to
be retained in letter and spirit. Agriculture has been at
the core of the ongoing WTO negotiations and it is
important that negotiations are concluded in a manner
which not only leads to increased market access but
also removes the distortions and inequities in the
intemational trade in agricultural products. In our view
this could be achieved through a process of decision-
making that is both transparent and inclusive, without
ignoring the sensitivities of the developing countries. In
this regard a number of developing countries, including
China, have been supporting our stand.

[Translation]

SHRI RAMSHETH THAKUR: My question is regarding
Cancun Ministerial Conference. Being the CPl member |
too had to go however, this question is very much
important for the entire country. We all know that it was
due to the Stalemate between developing countries and
developed countries that Cancun Ministerial Conference
was concluded without any result. It is very unfortunate
that such an important conference regarding W.T.O. was
concluded without any result. The developed countries
are adopting arbitrary attitude. The developing countries
are becoming victim to the wrong policies. The developing
countries are feeling very insecured...(Inferruptions)

MR. SPEAKER: You please ask question.

SHRI RAMSHETH THAKUR: My submission s that
agriculture sector is important in our country and subsidy
is provided to this sector. The developed countries are of
the opinion that developing countries give too much
subsidy to this sector so we are being premised by them
to reduce it. All efforts are being made to restrict access
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of goods of developing countries to the intemational
market. it is on account of this that small and marginal
farmers and small scale industries are experiencing
hardships. My submission is that developed countries
dominate over the draft agenda which is prepared by the
Chairman of the ministerial conference of W.T.0. | would
ke to know from the Govemment whether our hon'ble
Minister raised the issue that their views cannot be
imposed on us as well as the interest of the developing
countries cannot be compromised and due importantance
will be given to agriculture sector. Second thing is that
for this till 15th of December...(Interruptions)

MR. SPEAKER: Ramsheth ji, why do you not ask
question?

SHRI RAMSHETH THAKUR: | would like to know as
to what question was raised by the Government of india
in this regard there. What questions were raised by the
Govemment of India to counter their pressure? in the
part (b) of the question, | would like to know that the
Chairman of the General Council of the WTO had decided
to call a mesting of Senior officers upto 15 December,
2000 with the intention to make the discussion held in
the Conference successful. | would like to know whether
the meeting expected to be heid till December, 156 has
been held or not and if it is held, whether issues which
are cause of concem for our country were raised by the
Govemment of india and the discussion held in regard
thereto in that meeting. If the meeting is not heid, the
time by which the meeting is proposed to be heid.

MR. SPEAKER: You please ask rest of the question
in supplementary.

SHRI ARUN JAITLEY: Mr. Speaker, Sir, | would like
to congratulate the hon'ble Member that he declared it a
very important issue and cutting across the party line
urged to hold discussion on this issue in the interest of
the country...(Interruptions)

MR. SPEAKER: Because he is of my district.

...(Interruptions)

SHRI ARUN JAITLEY: There are several aspects of
the question that has been asked by the hon'ble Member.
First thing that he submitted is that the developed
countries pressurise india to withdraw subsidy and exert
pressure on agriculture sector. | would like to clarify that
no country has pressurised India to reduce or to withdraw
subsidy. There are basically two types of subsidy. One is



23 Oral Answers

called domestic support subsidy which is given to farmers
by the developed countries. The second type of subsidy
is given on export which is linked with capacity. Out of
these two types of subsidy India does not provide any of
them. It is on account of the said subsidies that the
agriculture market will be distorted and it adversely effects
our farmers. Keeping in view this fact, India had formed
a group of 21 developing countries which has been known
as G-21. Serious efforts were made by this group within
Cancun to reduce this subsidy and ultimately phased it
out and that group is going to hold meeting on 12th
December once again in Brazil. As far as the question of
informal digcussion is concerned, the discussion is going
on at the level of officers and the Government and officer
level discussion is going to be held again in Geneva on
15th December. As per the definition of WTO the subsidy
that is provided by our Government come under the
category of the minimum subsidy. According to that
developing countries have been permitted to provide upto
10 percent subsidy and the subsidy which is provided by
our Govemment is within that limit and is permissible.
There is no demand from any quarter to withdraw that
subsidy. It depends on our capability whether we provide
full subsidy or part of it and it has nothing to do with
W.T.O. or any other country. It is directly related to our
own economic capability and it has bearing on it.

SHRI RAMSHETH THAKUR: Mr. Speaker, Sir, hon.
Minister is performing his role in this regard quite aptly.
Views of the State Govemment should be taken into
account while preparing suggestions to be forwarded to
WTO agenda on behalf of the Govemment of India. We
have different regional political parties and farmers have
small holdings. Therefore, it is necessary to take their
priorities into consideration since agriculture gets affected
by it. Different states produce wheat and rice or paddy.
Therefore, | feel, it would have been better, if farmers
give suggestions. Therefore, their suggestions are much
essential whether the Government have taken their
suggestions into consideration. If so, it is good, and if
not, the reasons therefore? Will hon. Minister seek
suggestions from various political parties or have
discussion with them before the proposed meeting? Hon.
Minister should clarify the Govemment's policy in this
regard?

SHRI ARUN JAITLEY: Mr. Speaker, Sir, whenever
ministerial level conference is held or such issue is taken
up for discussion we do not decide the agenda. All
member nations finalise WTO agenda and it's Secretariat
plays major role in it. We take a stand and react as per
what we feel appropriate there. Prior to that discussion is
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held with stake-holders all over the country and also with
concemed Union Ministries. In addition, suggestions of
State Govemment are aliso invited. This time, prior to
Cancun Summit detailed discussion was held with each
political party, trade union, farmers organisations, NGOs
and economists separately and their suggestions were
taken into account, then only we went there.

MR. SPEAKER: Shri Sunil Khanji is not here. Shri
A.C. Jos.

[English]

SHRI A.C. JOS: Much is talked about agriculture
here. | come from Kerala. Our problems relating to
agriculture are different. We are the main producers of
rubber. Unfortunately, rubber is not treated as agricultural .
produce and hence it has gone out of the arena. We are
producing all cash crops. We are also producing spices,
etc. We produce all export-quality materials. Traditionally,
from time immemorial, they are being exported to different
countries. During the discussions in the WTO, the Minister
or the Govemment of India has not taken seriously about
the problems of export of spices, rubber, coconut, etc.
Apart from this, we have given a lot of concessions to
Sri Lanka, Materials are coming from different countries
to Sri Lanka and from there they come to India with zero
duty, for example, clove and pepper, which creates serious
problems and with the result all our cash crops are ending
in losses.

My question to the hon. Minister is, as far as WTO
is concemed, will the Minister be much more serious
about bringing rubber into agricultural field and declare it
as agricultural produce? The Minister may also think about
spices, including cardamom, pepper, clove, coconut, etc.
separately and try to negotiate to boost export of these
materials.

SHRI. ARUN JAITLEY: The hon. Member has no
reason to doubt the seriousness of the Govemment of
India in these matters. As far as rubber is concemed, |
am quite conscious of the fact that a large part of Kerala's
economy depends upon these plantations and we are
seized of the issue. Several steps have been taken. The
concerns of our plantation growers are adequately
reflected before WTO, whenever discussions do take
place. But let me tell the hon. Member that today, as far
as rubber in particular is concemed, there has been a
great improvement in the market of rubber as a resuit of
which our prices of rubber also have significantly

improved.
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SHRI A.C. JOS: What about declaring it as
agricultural produce?

SHRI ARUN JAITLEY: These issues are being taken
up. But these decisions are taken at a mutilateral level
and not at the Government of india level. The Govemment
of India voices its concem about these issues.

The hon. Member has also mentioned the other
products and also that export of certain products is taking
place. Given the context that we have Free Trade
Agreement with Sri Lanka, let me tell the hon. Member
that after the Free Trade Agreement with Sri Lanka, there
is a huge increase as far as bilateral trade between India
and Sri Lanka is concemec. If he sees at the sheer
volumes, our exports to Sri Lanka today are several times
more than what their imports to India are. Therefore, in
bilateral trade if there are several commodities in which
we are gaining, our bilateral partners will also gain as far
as certain commodities are concerned. That is the
methodology in which the bilateral trade goes on and
that is what the hon. Members will really have to
appreciate.

Consumer Disputes Redressal

+
*62. SHRI GANTA SREENIVASA RAO:
SHRI ADHIR CHOWDHARY:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Government propose to set up a
Committee for quick and easy redressal of consumer
disputes;

(b) if so, the details thereof;

(c) whether the disputes of customers remain
unresolved for years together for want of quick action;

(d) if so, the number of cases which are pending in
the Consumer Court for more than 3 years, 5 years and
10 years, State-wise; and

(e) the extent to which the formation of Committee
is going to resolve such disputes within a short time-
frame?

THE MINISTER OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI SHARAD YADAV):
(a) to (e) A statement is laid on the Table of the House.
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Statement

(a) to (e) There is no proposal with the Govt. to set
up a Committee empowering them with judicial powers to
redress consumer disputes. However, to provide quick
and easy redressal to consumer disputes, a quasi-judicial
consumer dispute redressal machinery has already been
set up at the district, state and national levels under the
Consumer Protection Act, 1986. The National Consumer
Disputes Redressal Commission (NCDRC) which under
section 24B of the Act monitors the institution, disposal
and pendency of cases has informed that 21,65,510 cases
have been filed with the consumer disputes redressal
agencies since their inception, out of which 18,05,465
cases (83.37%) have already been disposed of by them.
The age-wise and state-wise details of cases pending for
more than 3 years, 5 years and 10 years received from
the NCDRC are given in the enclosed Annexure. it may
be stated here that the Consumer Protection Act, 1986
was comprehensively amended very recently through the
Consumer Protection (Amendment) Act, 2002 which has
been brought into force from 15th March, 2003. The major
objective of this Amendment was to facilitate quicker
disposal of complaints by the consumer dispute redressal
agencies, by enhancing the capability of redressal
agencies, strengthening them with more powers, faciiitating
faster execution of their orders, streamlining the
procedures and widening the scope of the Act to make
it more functional and effective. Some of the important
amendments made to facilitate quicker disposal of
complaints/appeals include the provision for:

(1) Creation of Benches and appointment of
additional Members in the National Commission
and State Commissions;

(2) Holding of Circuit Benches by State
Commissions and National Commission;

(3) Prescribing of time limits for admission of
complaints, issue of notices and disposal of
complaints as well as appeals;

(4) Prescribing parameters for adjournments to avoid
frequent adjoumments;

(5) Substantial enhancement of pecuniary jurisdiction
of consumer forums at all the three leveis; and

(6) Empowering senior-most Member to preside the
Forum in the absence of President.

In addition to the amendment of the Consumer
Protection Act, the Central Government has been taking
a number of steps for improving the functioning of
consumer forums. Some of the important steps taken
are—
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An amount of Rs. 61.80 crores was released
during 1995-99 to the States/UTs as one time

grant to supplement their efforts for strengthening
the infrastructure of consumer forums;

The performance of the consumer forums in
periodically reviewed in the meetings of Central
Consumer Protection Council and other review

meetings held with States and Consumer
Forums;

Annexure
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(3) Training of Members/Presidents of consumer

(4

forums is organized at the indian Institute of
Public Administration with a view to enhance
their efficiency; and

Setting up of Additional Bench of the National
Commission on 24.9.2003, for which necessary
staff was provided. In addition, additional
manpower has also been provided for effective
functioning of the National Commission and also
to enable the Commission to exercise
administrative control over consumer forums.

Cases pending between 3-5 years, 5-10 years and more than 10 years in National Commission,
State Commissions and District Forums, as on 31.10.2003.

Cases Cases Cases
pending pending pending
between between more
3-5 years 5-10 years than 10 years.

National Commission 3108 1237 8*

Remark:*Four cases remanded by Hon'ble Supreme Court, two cases adjoumed sine die by Hon'ble Supreme CourtMigh Court and
two cases were pending due to stay in High courts and are now before the National Commission as stay vacated.

State Commission:

Sl

Name of States

Cases pending Cases pending Cases pending Remarks
No. between 3-5 between 5-10 more than
years years 10 years

1 2 3 4 5 6

1. Andhra Pradesh 86 0 0

2. Arunachal Pradesh 2 1 0

3. Assam 486 309 30

4. Bihar 2958 748 S

S. Chhattisgarh 392 0 0

6. Goa 268 4 0

7.  Gujarat 3330 362 0

8. Haryana 1058 48 0

9.  Himachal Pradesh 23 0 0

10. Jammu & Kashmir -
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1 2 3 4 5 6
1.  Jharkhand 0 0 o
12. Kamataka 236 75 0
13. Kerala 1024 10 0
4.  Madhya Pradesh 632 36 0
15. Maharashtra 3183 1208 1
16. Manipur - - - Information awaited.
17. Meghalaya 2 4 0
18. Mizoram - - - Information awalited.
19. Nagaland - - - Information awaited.
20. Orissa 1331 1546 1]
21.  Punjab 230 0 0
22. Rajasthan 2375 5187 0
23. Sikkim 0 0 0
24, Tamil Nadu 1540 177 2
25.  Tripura 170 7 0
26. Uttar Pradesh 6056 13120 3671
27. Uttaranchal 0 0 0
28. West Bengal 1026 148 1
29. Andaman & Nicobar islands 0 0 0
30.  Chandigarh Adm. 34 1 0
31.  Dadar & Nagar Havell 1 0 0 D&N Haveli & D&D having
combined Commision.
32. Daman & Diu - - -
33. Dethi 1028 1055 87
34. Lakshadweep 0 0 0
35.  Pondicherry 1 (] 0
Total 27472 24046 3797
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District Forums:
Sl. Name of States Cases pending Cases pending Cases pending Remarks
No. between 3-S5 between 5-10 more than
years years 10 years
1 2 3 4 5 6
1.  Andhra Pradesh 2868 437 4
2.  Arunachal Pradesh - - - Information awaited.
3. Assam 615 922 309
4. Bihar - - - Information awaited.
5.  Chhattisgarh 368 15 0
6. Goa 802 27 0
7. Gujarat 11056 7047 89
8. Haryana 3950 156 0
9.  Himachal Pradesh 89 7 0
10. Jammu & Kashmir - - - Information awaited.
n. Jharkhand 461 73 0
12. Kamataka 477 32 1
13. Kerala 333 3 6
14.  Madhya Pradesh 2436 328 0
15. Maharashtra 4745 1190 21
16. Manipur - - - Information awaited.
17.  Meghalaya 0 0 0
18. Mizoram - - - Information awaited.
19. Nagaland - - - Information awaited.
20. Orissa 193 1 0
21.  Punjab 1 2 0
22.  Rajasthan 2861 676 4
23. Sikkim 0 0 0
24. Tamil Nadu 1158 120 19
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Tripura

26. Uttar Pradesh 14531

27. Uttaranchal 703

28.  West Bengal 39

29. Andaman & Nicobar Island

Chandigarh Adm. 69

31. Dadar & Nagar Haveli 16

32. Daman & Diu

33. Delhi 760

Lakshadweep

35. Pondicherry

D&N Havell & D&D having
combined combined Forum.

Total 48531

18226

713

SHRI GANTA SREENIVASA RAO: Hon. Speaker, Sir,
| would like to know from the Minister whether the
Govemment proposes to set up a committee for quick
and easy redressal of consumer disputes. If so, the details
thereof.

[Translation]

SHRI SHARAD YADAV: Mr. Speaker, Sir, with regard
to Consumer Forum, there is a three-tier arrangement in
the country i.e. District Forum, State Commission, National
Commission. It is a quasi-judicial body. Therefore, no
Committee is constituted for redressal of any case. | would
like to make it clear to hon. Member that neither such
type of Committee can be constituted nor it has ever
been constituted.

So far as Consumer Forum is concemed, 83 percent
cases have been disposed off by this forum. Despite
several bottle-necks and being a quasi-judicial body, it
has been functioning very efficiently. There is evidence
to prove that 83 cases have been disposed off and the

number of pending cases have declined shamly. In view
of these problems Consumer Protection Act has been
amended. Even timings have been re-adjusted so that it
can act more effectively. Enough has been done in this
direction.

[Englist)]

SHRI GANTA SREENIVASA RAO: Sir, what is the
number of cases which are pending in the consumer
courts for more than three years, five years, and
10 years?

[Transiation)

SHRI SHARAD YADAV: Mr. Speaker, Sir, 7,765
cases are pending in National Forum; 1,07,080 in State
Commission and 2,45,220 cases are pending in District
Forum. Out of a total of 21 lakh cases, 18 lakh cases
have been disposed off and 3,60,045 cases are pending.
Certainly | do agree that these cases are pending and
thus changes have been incorporated in Consumer
Protection Act in March, 2002. | also agree that cases



35 Oral Answers

are pending in State Forum because of financial
constraints. The Government extend help within their limits
but that is inadequate to make the States capable. The
Government are working in this direction. | am sure, the
courts are functioning well and they are to be
strengthened further. Our endeavour is to provide
coordination to the States to ensure smooth functioning
in this regard.

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: Mr.
Speaker, Sir, according to the State-wise details available
with the hon. Minister condition of consumers in Bihar is
pitiable. Whether he is aware or not the condition of
consumers in Bihar is most pitiable. Whether hon. Minister
is aware of condition of consumers in Bihar? If so, what
action he proposes to take in this regard? Alongwith it,
| would also like to know about number of pending cases
in Bihar. Because of pitiable conditton of consumers in
Bihar, the poor are unable to get justice. What is reaction
of hon. Minister in this regard?

SHRI SHARAD YADAV: Mr. Speaker, Sir, hon.
Member wanted to know—how many types of cases are
pending in Bihar? Whatever information is available with
me, that | would like to give to hon. Member, 2998 cases
have been pending in Bihar for the last 3-5 years, and
262 cases for the last 5-10 years. No case has been
pending for more than ten years. The condition in Bihar
is similar to that of other States. Large number of such
cases are pending in Maharashtra and Haryana. | am
telling this on the basis of information available with me
at present.

[English)]
Remittance of Profit of Foreign Banks

*63. SHRI A. BRAHMANAIAH: Will the Minister of
FINANCE be pleased to state:

(a) whether Reserve Bank of india (RBI) has allowed
foreign banks to remit profits to their respective countries
every quarter without the prior permission of the RBI;

(b) i so, the reasons for this new relaxation given to
foreign banks by the RBI;
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(c) the total profits remitted by foreign banks during
the year 2002-2003 bank-wise; and

(d) the likely impact of such remittance on economy
of the country?

THE MINISTER OF FINANCE (SHRI JASWANT

SINGH): (a) to (d) A statement is piaced on the Table of
the House.

Statement
(a) Yes, Sir.

(b) Periodic remittances enable foreign banks to
mitigate their foreign exchange risks and provide cash

flow to their Head Offices to pay interim dividend to their
shareholders.

(c) As per Reserve Bank of India only the following
nine foreign banks have remitted profit during the year
2002-03:

(Rupees in crores)

Sl Name of the Amount of
No. Bank profit
remitted
1. Arab Bangladesh Bank Ltd. 1.82
2. Bank of Bahrain & Kuwait B.S.C. 490
3. Barclays Bank PLC 74
4. Citibank N.A. 50.00
5. Deutsche Bank AG 5473
6. JP Morgan Chase Bank 1181
7. Sonali Bank 025
8. Standard Chartered Bank 259.12
9. The Bank of Tokyo-Mitsubishi, Ltd. 4092

(d) Quarterly remission of profits by foreign banks
does not impact on the economy.
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SHRI A. BRAHMANAIAH: Mr. Speaker, Sir, thank
you for the opportunity given to me. | would fike to know
from the hon. Minister about the guidelines fixed by the
Reserve Bank of india for remittance of proft by foreign
banks to their respective countries.

SHRI JASWANT SINGH: Sir, my apologies to the
hon. Member. | could not hear him cleaty. Would the
hon. Member repeat the question?

MR. SPEAKER: Shri Brahmanaiah, you can ask the
question again.

SHRI A. BRAHMANAIAH: Sir, what are the guidefines
fixed by the Reserve Bank of India for the remittance of
profit by foreign banks to their respective countries? That
is my question.

SHRI JASWANT SINGH: Sir, | think, this has already
been answered.

SHRI A. BRAHMANAIAH: Are there any guidelines?

SHRI JASWANT SINGH: This has already been
answered. If you would kindly see the reply it has been
mentioned that they are allowed to remit. This is the
guideline. They cannot remit something which is not a
profit. The guidelines already exist and everything is done
in accordance with the guidelines.

MR. SPEAKER: There are no specific guidelines.

SHRI A. BRAHMANAIAH: Is there any adverse impact
on the Indian economy due to this remittance of
profit?

MR. SPEAKER: Is there any adverse impact?

SHRI JASWANT SINGH: This is contained in a
sentence in the reply. The sentence is quite explicit. it
does not impact upon the Indian economy.

Dues of CBEC

+
*65. DR. SUSHIL KUMAR INDORA:
DR. MANDA JAGANNATH:

Will the Minister of FINANCE be pleased to state:
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(a) whether the attention of the Govemment has been
drawn to the news item captioned “Dues of CBEC at
rupees 14,222 crore on 53,600 pending court cases”
appearing in the ‘Indian Express’ dated August 13, 2003;

(b) it 8o, the facts of the matter reported therein;

(c) the modus operandi to be followed by the
Govemnment for recovery of the dues and disposal of the
court cases; and

(d) the target date by when all the cases are
expected to be disposed off?

THE MINISTER OF FINANCE (SHRI JASWANT
SINGH): (a) to (d) A Statement is laid on the Table of
the House.

Statement

(a) and (b) Yes, Sir. The Central Excise dues as on
31.10.2003 are approximately Rs. 12,814 Crore, inclusive
of penalty. Similarly the Customs dues as on 31.10.2003
are approximately Rs. 2,917 crore. Of the above two
taxes, a total sum of Rs. 5,978 crore is under stay by
various Courts, Tribunals and Commissioners (Appeals).

(c) and (d) Litigation and recovery of arrears is a
continuous process. Al efforts are made for earty recovery
of revenue arrears.

[Translation]

DR. SUSHIL KUMAR INDORA: Mr. Speaker, Sir, |
am surprised to note that my original question was not
like that. My original question has been clubbed with the
question of Dr. Manda Jagannath. It is surprising for me.
My original question was regarding the outstanding amount
of Rs. one lakh thirteen thousand crore of direct taxes
under dispute. If it is recovered by the Government then
the annual fiscal deficit can be bridged. | would like to
know from the hon'ble Minister about the institutions,
companies and persons from whom outstanding dues are
to be recovered by the Govemment and the efforts being
made by the Govemnment to recover it.

SHRI JASWANT SINGH: Mr. Speaker, Sir, hon'ble
Member complains that his original question has been
clubbed with the present question.
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DR. SUSHIL KUMAR INDORA: Mr. Speaker, Sir, it
has not been properly clubbed.

SHRI JASWANT SINGH: If it is so then, it is not my
mistake.

DR. SUSHIL KUMAR INDORA: | wanted to bring it
to the notice of the hon'ble Speaker.

SHRI JASWANT SINGH: | am glad that your
complaint is not aimed at me.

Mr. Speaker, Sir, hon'ble Member has asked about
the efforts made to recover it. This question is suo motu
concemed with CBEC. | have given detailed information
in this regard. One more question regarding the Direct
Taxes is coming and if the hon’ble Member wants to ask
anything he may ask.

DR. SUSHIL KUMAR INDORA: Mr. Speaker, Sir, my
submission is that the reply of my original question should
be fumished.

SHRI JASWANT SINGH: Mr. Speaker, Sir, | will reply

if original question is asked, presently that is not included
in question.

DR. SUSHIL KUMAR INDORA: Mr. Speaker, Sir, my
original question has not been clubbed with it.

MR. SPEAKER: Mr. Minister you please reply the
question of the hon’ble Member.

SHRI JASWANT SINGH: Mr. Speaker, Sir, | will try
to reply the question of the hon’ble Member after
comprehending it.

DR. SUSHIL KUMAR INDORA: Mr. Speaker, Sir, my
original question has been omitted however, in my
supplementary question | would ke to know from the
hon'ble Minister about such 20 institutions, companies or
persons against whom maximum amount regarding Direct
taxes is outstanding which is to be recovered and is
disputed. Whether the Government have prepared any
time bound Programme to recover the amount. If the

said amount is recovered then will it bridge the fiscal
deficit?

SHRI JASWANT SINGH: Mr. Speaker, Sir, if the
hon'ble Minister see the reply of question no. 69 he will

DECEMBER 5, 2003

to Questions 40

find desired information in this regard. | will reply about
rest of the things, so he should please wait. The reply
to the question as to what steps have been taken by the
Govemnment for its recovery has not been incorporated in
reply. However, | would like to tell him that he has asked
a pertinent question as to what steps have been taken
by the Govemment for the recovery of direct or indirect
taxes. | would not like to make any comment regarding
this that the said recovery will bridge the fiscal deficit of
the country. As the hon'ble Member will be aware of the
fact that several steps have been taken by the
government for its simplification. If the stay at the
Commissioner level is more than 6 months, it will be
automatically vacated. The Government have issued 25
new ordinances under which benches are being set up
for the recovery of direct and indirect taxes. Out of that
15 benches are for direct taxes ten batches are for

indirect taxes. | expect and hope that the work of recovery
of taxes will be completed soon.

[English]

MR. SPEAKER: Qn. No. 66. Shriprakash Jaiswal is
not present Qn. No. 67—Shri G.S. Basavaraj—not present.
Shri Y.V. Rao.

Growth of Infrastructure Sector

+
*67. SHRI Y.V. RAO:
SHRI G.S. BASAVARAJ:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) the target of growth rate of infrastructure industries
set by the Govemment for the year 2003-2004;

(b) the extent to which growth rate has been achieved
till Oct., 2003;

(c) the growth rate for the first half of this fiscal year
as compared to the cormresponding-period of last year,
industry-wise;

(d) whether growth rate of some industries has

declined during this fiscal year particularly in the months
of July to October, 2003;

(o) if so, the reasons therefor and up to what extent;
and



(f) the details of steps taken by the Govemment to

give impetus to the lagging core sector industries to
¢ achieve the target growth rate in this fiscal year?

THE MINISTER OF LAW AND JUSTICE AND

MINISTER OF COMMERCE AND INDUSTRY (SHRI

ARUN JAITLEY): (a) to (f) A statement is laid on the

Table of the House.

Statement

(a) to (d) Department of Industrial Policy and
Promotion compiles performance of six infrastructure
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industries, which include crude petroleum, petroleum
refinery products, coal, electricity, cement and finished
steel and account for a weight of 26.7 per cent in the
Index of Industrial production (IIP). As per the information
available with the Ministry of Statistics and Programme
Implementation, the performance of these six infrastructure
industries against the targets during the first half of the
current financial year was as indicated in the Table |
below. Table Il provides month-wise growth in the six
infrastructure industries.

Table 1: Performance of Six Infrastructure Industries during April-September, 2003

Item Unit Target Production Percentage
April-September variation over
2003-04 April- 2002 2003 Actual
Sept. April-Sep.
2003
Power Billion 572900 280.186 262.029 269 457 +28
Generation Unit (BU)
Coal MT 345.05 155.60 151.18 15751 +42
Finished Steel MT 37.055 18395 16.551 17 845 +78
Cement MT 1260 5925 56 81 59.70 +5.1
Crude Oil MT 33.500 16.225 16.538 16303 -14
Petroleum Refinery MT 116.760 57 369 55537 58.917 +6.1
Note: MT refers to Million tonnes
Table II: Month-wise Growth in overall and six infrastructure Industries during 2003-04
(in per cent)
Period Crude Petroleum  Electricity Coal Finished Cement Overafl
Petroleum Refinery Steel
1 | 2 3 4 5 -] 7 8
Weight (%) 417 2.00 10.17 322 5.13 199 26 .68
2003-04
April -19 66 20 31 19 =29 39
May -53 . -04 50 35 72 78 40
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1 2 3 4 5 6 7 8
June 10 48 48 45 46 95 47
July 04 75 -19 27 77 34 26
August -28 7 09 35 94 57 38
September 0.0 110 50 49 78 72 59
October 27 0.1 16 -1.0 68 6.0 30

(e) and (f) As per the information available from the
Ministry of Statistics & Programme Implementation the
shortfall among the six infrastructure industries pertains
to Power and Steel against the targets set during the
first six months of the current year. The shortfall from
the target in case of power generation was due to lower
thermal (3.1 per cent) and hydro (10.2 per cent) power
production. In the case of steel the shortfall from target
was due to lower production of Steel Authority of India
Ltd., VSP and secondary producers by 0.5 per cent, 1.7
per cent and 5.5 per cent respectively.

The broad directions of policy in this area of
infrastructure over the last decade have been reinforced
by the specific initiatives announced in the Budget for
2003-04. It has provided a major thrust to infrastructure,
principally roads, railways, airports, and seaports, through
innovative funding mechanism. These initiatives are likely
to have a favourable impact on the demand for a wide
range of goods and services and construction materials
like cement and steel in particular.

The passage of the Electricity Act, 2003, provides
for a legal framework for a competitive market for
electricity and marks an important milestone in regulatory
reforms in the electricity sector. It is expected that there
will be much more power trading and better utilisation of
existing capacities in generation. Many states have
embarked on structural reforms in distribution. Thermal
generation has been delicensed and no Central Electricity
Authority clearance is necessary any more for setting up
a thermal generation plant. Captive generation has been
freed from controls. The new law also ensures non-
discriminatory open access for transmission of electricity
generated from captive generating open access for
transmission of electricity generated from captive
generating plants to end-use destinations, subject to
availability of transmission capacity. Non-discriminatory
open access in transmission has been introduced. Finally,
generation and distribution of electricity in rural areas does

not require any license from the Regulatory Commission.
These are expected to reduce power theft, and improve
cost recovery and have a favourable impact on the supply
and availability of power.

With a view to improve the production of crude oil,
Oil and natural Gas Corporation Ltd. has undertaken
Enhanced Oil recovery/Improved Oil Recovery Schemes
in 15 oil fields at an estimated investment cost of
Rs. 10,000 crore.

SHRI Y.V. RAO: Sir, the budget of 2003-2004 laid
special emphasis on infrastructure development. To what
extent the measures announced in the Budget are helping
to boost the growth of infrastructure industries?

| also want to know whether the Government have
reviewed the situation and if so, do they propose to take
any fresh measures for boosting the growth rate.

SHRI ARUN JAITLEY: Sir, as far as boosting the
infrastructural areas are concemed, there are several
areas where in terms of roads and highway, there has
been an extensive activity which has been going on. At
the same time, there is an investment which is proposed
in the railways, seaports, airports and in convention
centres.

As far as power sector is concemed, the Parliament
has already approved the Electricity Bill as a result of
which several steps are now being taken after the de-
control of the power sector. In several other sectors, like
telephony, seaports and highways, which | already
mentioned, steps are being taken pursuant to whatever
the Finance Minister had announced in his Budget speech.
In these sectors, the Govemment is moving ahead and
giving topmost priority as far as infrastructure sectors are
concemed.

SHRI Y.V. RAO: In the reply it has been stated that
power theft and recovery cost of electricity are two of the
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causes which lead to decline in growth of infrastructure
sector. | would like to know the concrete steps to be
taken by the Govemment to improve the power supply
8o that industrial growth does not suffer.

SHRI ARUN JAITLEY: Sir, the hon. Member must
have gone through, in detail, the provisions of the
Electricity Bill which has been passed in this regard. That
states the comprehensive view of how the thrust in the
power sector is to be given. The thermal sector has
been already de-licensed.

As far as the structural reforms are concemed in the
power sector, the Bill has sought to propose them.
Particularly in the area of distribution, the problems which
the hon. Member has mentioned do take place. Therefore,
a large number of States are now showing increased
enthusiasm in implementing several projects under the
power generation activities itseff.

SARDAR SIMRANJIT SINGH MANN: Mr. Speaker,
Sir, | would like to inform the hon. Minister that Punjab
produces the best seed potatoes in the world because it
has got the most conducive climate for doing so. But
these potatoes are not being exported to Afghanistan,
Sri Lanka, Nepal and Bangladesh because we do not
have any facilities to export them. These countries import
seed potatoes at ten times the price from European
countries like Holland and other countries. What does
the hon. Minister propose to do to export seed potatoes
to these countries?

SHRI ARUN JAITLEY: The issue of seed potatoes is
not directly or even remotely related to this Question.
This Question is about infrastructure projects and how to
give boost to various infrastructure projects of the
Govemmment of India.

| would still reply to the hon. Member because he
has raised a very important question. Over the last few
years the Govemment has come out with an increased
thrust as far as agriculture sector is concemed, particularty
with the object of improving the export potential of agri
products itself. Last year, for instance, in the entire
agriculture plantation and in the marine sector, our exports
totalied almost Rs. 31,000 crore, which is the highest
ever that we have done.

Two years ago, my predecessor, Shii Maran, had
come out with a detailed policy in this regard, particularly
with regard to setting up of Agri Export Zones. Several
of these Agri Export Zones have been set up in several
parts of the country. One of the objects is to use them
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as an opportunity in specific areas like seed potatoes to
trigger the exports as far as our surplus agricuiture
produce is concemed.

SARDAR SIMRANJIT SINGH MANN: Please pay
special attention to seed potatoes.

Structural Adjustment Loan

+
*68. SHRI ANANTA NAYAK:
SHRI NARESH PUGLIA:

Will the Minister of FINANCE be pleased to state:

(a) whether some State Govemments have sought
the approval of the Union Govemment to get structural
adjustment loan from the world Bank;

(b) if so, the details thereof, state-wise; and
(c) the present status of their requests?

THE MINISTER OF FINANCE (SHRI JASWANT
SINGH): (a) to (c) A statement is placed on the Table of
the House.

Statement

(a) and (b) Proposals for availing Structural
Adjustment Loan (SAL) from the World Bank have been
received from the following States:

Kamataka
Andhra Pradesh
Orissa

Punjab
Maharashtra
Tamil Nadu.

(c) Of these proposals received from four States,
namely Andhra Pradesh, Kamataka, Orissa & Tamil Nadu
have been posed to the World Bank for assistance. The
World Bank has appraised SAL proposals in respect of
Kamataka, Andhra Pradesh & Orissa. It may not be
possible to consider Kamataka SAL proposal during the
cumrent year since the State has failed to achieve the
targets under the Medium term Fiscal Reforms Program
(MTFRP). The proposal for Structural Adjustment Loans
to Andhra Pradesh and Orissa are under process.
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SHRI ANANTA NAYAK: What are the conditions to
be fulfiled by the State Government to get structural
adjustment loans which is mentioned in the reply?

SHRI JASWANT SINGH: Sir, if | have understood
the hon. Member's question correctly, what he wishes to
know is about the criteria that the State Government
must fulfii before it becomes entitled to structural loans
from the World Bank.

This is a very useful facility that goes by some other
names also. it comes in one tranche. It is very beneficial.
It must adhere to certain minimum required fiscal reform
packages; must move towards economic liberalisation and
reform. There are various other similar criteria which are
actually part of the total programme.

WRITTEN ANSWERS TO QUESTIONS

Growth Rate

'64. DR. M.V.V.S. MURTHI:
SHRI AJAY SINGH CHAUTALA:

Will the Minister of FINANCE be pleased to state:

(a) the target of growth rate fixed for the current
financial year and the achievements made during the first
half,

(b) whether the Government are going to relax the
growth rate target for the second half;

(c) if so, the details thereof, and

(d) the steps to be taken by the Govemment to
achieve the increased growth rate during the remaining
period of the year 2003-2004?

THE MINISTER OF FINANCE (SHRI JASWANT
SINGH): (a) to (c) Growth targets are not fixed annually.
The Central Statistical Organisation, at factor cost, at
constant prices in the first quarter (ApriliJune) of the
current year has estimated a 5.7 per cent growth

compared with 5.3 per cent during comparable period of
last year.

(d) The Union Budget for 2003-04 has proposed a
number of initiatives for development of agriculture,
industry and infrastructure through public-private
participation, promoting private investment and measures
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aimed at fiscal consolidation. These initiatives are

expected to have a positive influence on the growth of
the economy.

Reconstruction Package Fund

*66. SHRI SHRIPRAKASH JAISWAL: Will the Minister
of TEXTILES be pleased to state:

(a) whether the Govemment have initiative steps to
revive the NTC mills across the country;

(b) if so, the details and results thereof;

(c) whether the Government propose to constitute a
‘Textile Reconstruction Fund’;

(d) it so, the purpose and objectives of the fund;

(e) the time by which the above Fund would be
constituted; and

(f) the extent to which it will be helpful to the textiles
sector viz. handloom, handicrafts and powerloom etc.?

THE MINISTER OF TEXTILES (SHRI SYED
SHAHNAWAZ HUSSAIN): (a) and (b) As per the
rehabilitation schemes sanctioned by BIFR/Govemment,
63 viable NTC mills are to be revived and 66 unviable
mills are to be closed at a total cost of Re. 3,918.84 Cr.
The following steps have been taken towards
implementation of these schemes:

o All assets of NTC unencumbered by settling the
dues of Secured Creditors under One Time
Settiement (OTS). Rs. 248 Crores paid through
Government guaranteed NTC Bonds.

* VRS scheme has been modified to offer greater
benefit to the workers whose wages were not
revised for a long time. With this, the average
VRS package increased to about Rs. 3 lakhs
equalling roughly 75 months of wage. Rs. 1250
Crores has been mobilised through NTC Bonds
and utilised to give VRS to nearly 30,153
employees in 61 mills.

e Modemisation Plans for 53 milis proposed for
revival are updated and steps initiated for
procurement of machinery.

e Surpius assets worth Rs. 292.76 Crores have
been sold through a transparent process.
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(c) and (d) In order to prevent sickness in viable/
potentially viable textile mills, Govemment announced a
package on Sth September 2003 permitting Banks/Fis to
access external commercial borrowings and convert rupee
term loan into foreign currency loan in cheaper rate who
in tum restructure debt portfolios of textile units.

(e) The scheme has come into effect from 15th
September 2003.

(f) The scheme is applicable only for organised textile
sector with a minimum debt exposure of Rs. 2 Crores.

I.T. Defauiters

*69. SHR! HARIBHAI CHAUDHARY:
SHRI BHAN SINGH BHAURA:

Will the Minister of FINANCE be pleased to state:

(a) the top twenty individuals and corporate bodies
who have defaulted in paying income tax during the last
two years as on 31ist March, 2003 and as on date;

(b) whether the Government are considering to make
the recovery of income tax dues from these defaulters;
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(c) if so, the measures taken so far, and
(d) if not, the reasons therefor?

THE MINISTER OF FINANCE (SHRI JASWANT
SINGH): (a) The names of twenty assessees with the
highest outstanding demand as on 31.3.2002, 31.3.2003
& 30.6.2003 are given in the Statement enciosed.

(b) Yes, Sir.

(c) Measures taken to realise Income Tax dues
depend on the facts of each case. Recovery of tax is
being effected through the machinery as provided under
Chapter XVII and Second Schedule of the Income Tax
Act, 1961.

(d) Most of the assessees in the list are Notified
Assessees where recovery is possible only with the
approval of the Special Courts. Some cases are pending
before Board for Industrial and Financial Reconstruction
(BIFR) where recovery has not been possible in view of
provisions of Section 22 of Sick Industrial Companies
(Special Provisions) Act, 1985. In some cases instaiments
have been granted or demand has been stayed by either
Income Tax Authorities or the jurisdictional/TATHigh Court.

Statement
S.No. Names of Assessees with highest outstanding demand
As on 31.3.2002 As on 31.3.2003 As on 30.6.2003
1 2 3 4
1. Harshad S. Mehta Harshad S. Mehta Harshad S. Mehta
2. Sahara India Financial A.D. Narrotam A.D. Narrotam
Corp. Ltd.
3. Hiten P. Dalal Northem Coalfields Ltd. Northem Coalfieids Ltd.
4. Sahara India Mutual Hiten P. Dalal Hiten P. Dalal
Benefit Co. Ltd.
5. Shaw Wallace Co. Ltd. iDBI Smt. Jyoti H. Mehta
6. Bhupinder C. Dalal Smt. Jyoti H. Mehta IDBI
7. Maruti Udyog Lid. Bhupinder C. Dalal Bhupinder C. Dalal
8. Ashwin S. Mehta GTC Industries Ltd. GTC Industries Ltd.
9. Smt. Jyoti H. Mehta Ashwin S. Mehta Ashwin §. Mehta
10. S. Ramaswamy S. Ramaswamy S. Ramaswamy
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1 2 3 4
11. Sahara India Airines Maruti Udyog Ltd. Maruti Udyog Ltd.

12.
13.

14.

15.
16.

17.
18.

19.
20.

Videsh Sanchar Nigam Ltd.

Growmore Research &
Asset Mngt. Ltd.

GTC Industries Ltd.

Triump International Ltd.

Premier Automobiles Ltd.

Max Telecom Ventures Ltd.

Sudhir S. Mehta

U.P. Forest Corpn. Ltd.
NALCO Ltd.

Triump Intemnational Ltd.

Sahara India Financial
Corpn. Ltd.

ICICI Ltd.

Shaw Wallace Co. Ltd.

Growmore Research
& Asset Mngt. Ltd.

Rolex Holding Ltd.

Ganpati Exports Ltd.

Triump Securities Ltd.

Sahara India Mutual
Benefit Co. Ltd.

Triump Intenational Ltd.

Sahara India Financial
Cormpn. Ltd.

First Global Stock Broking Pwt.
Ltd.

Cascade Holding (P) Ltd.
Shaw Wallace Co. Ltd.

Rolex Holding Ltd.

Growmore Research & Asset
Mngt. Ltd.

Ganpati Exports Ltd.

Sahara India Mutual Benefit
Co. Ltd.

Production of Cement

*70. SHRI C.N. SINGH: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) the total production of cement during each of the
last three years;

(b) whether the annual production of cement is
sufficient to meet the demand;

(c) if not, the steps taken by the Government to fill

the gap between demand and supply of cement in the
country;

(d) whether the Government are aware about recent
price rise in cement;

(e) if so, the details thereof; and

(f) the steps taken/being taken by the Govemment
to check the price rise in cement?

THE MINISTER OF LAW AND JUSTICE AND
MINISTER OF COMMERCE AND INDUSTRY (SHRI
ARUN JAITLEY): (a) and (b) The production and
consumption of cement during the last three years and

the current year in respect of large cement plants are
given in the statement below:—

(In Million Tonnes)

Year Instalied Capacity Production Consumption Exports
Capacity Utilization% (Domestic)

2000-01 11491 81 9361 9029 3.15

2001-02 129.76 79 10240 99.01 338

2002-03 136.97 81 11135 107.59 337

2003-04 14188 80 66.05 6385 188

(upto Oct'03)
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(c) Does not arise in view of (a) & (b) above.

(d) to (f) Cement is a fully decontrolied commodity
and its price is determined by market forces of demand
and supply. The Government does not have any role in
fixing the price of cement. It, however, monitors the price
trends. The price prevalent in major consumption centres

to Questions

54

as given in the enclosed Statement since November, 2002
shows a marginal increase in price in few major
consumption centres during the month of November, 2003
over the price prevalent in October, 2003. However, the
prices of cement in major consumption centres for the
month of November, 2003 were comparable to prices
prevalent in November, 2002.

Statement

Region/Centre Nov02 Docl2 JanU3 FebU3 Mar03 AP0 Mayl3 Anet M0 Aig03 Sepl3 Ocl0S Novls Average
1 2 3 4 5 6 7 & 9 10 N 12 1B W 1%
NORTHERN REGION

Dethi 133 130 122 121 126 126 Rk} 128 123 125 120 124 132 126
Kamal 137 135 130 128 128 129 133 133 130 131 127 131 137 131
Chandigarh 145 142 142 142 142 144 146 146 143 144 144 144 149 144
Jaipur 125 119 M 108 m 117 122 117 118 113 m m 123 116
Rohtak 127 124 119 117 118 119 125 126 122 122 118 122 129 122
Bhatinda 143 139 139 139 139 144 "1 141 140 141 141 141 146 141
Ludhiana 15 143 143 142 143 153 154 154 151 147 147 147 155 148
Jammu 188 186 185 182 185 185 187 187 187 187 189 189 189 187
Shimia 157 155 155 154 157 160 159 158 154 153 153 153 153 155
EASTERN REGION

Calcutta 1583 1583 153 151 153 156 156 156 156 154 154 154 154 154
Patna 136 136 131 128 138 143 143 138 138 137 137 130 131 136
Bhubaneshwar 147 140 141 141 145 146 145 148 145 145 140 128 130 14
Guwabhati 172 172 172 172 172 172 172 172 172 172 172 172 172 172
Muzaftarpur 138 138 133 127 136 143 144 143 138 137 136 133 139 137
Silchar B T T S
WESTERN REGION

Bombay 166 164 163 163 164 166 164 158 153 153 149 154 159 160
Ahmedabad 131 136 136 130 131 132 132 126 121 118 113 113 105 125
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15
Nagpur 122 124 117 120 120 119 117 122 118 118 m 124 129 120
Pune 140 145 131 130 134 139 133 131 133 117 110 130 135 131
Rajkot 3 136 136 130 131 132 132 126 121 118 1 ' 113 105 125
Baroda 131 13¢ 136 130 131 132 132 126 21 118 11 113 105 125
Surat 131 136 136 130 131 132 132 126 11 118 1M1 113 105 125
SOUTHERN REGION

Chennai 130 130 150 155 158 158 160 158 160 147 144 134 137 148
Thiruvananthapuram 139 146 162 165 165 165 170 169 170 159 153 142 150 158
Bangalore 145 145 145 145 150 150 160 159 155 147 144 140 142 148
Hyderabad 135 135 135 135 125 125 11 113 106 99 95 101 118 119
Calicut 144 148 162 165 165 165 170 169 170 159 153 142 150 159
Visakhapatnam 145 145 145 145 130 130 130 128 120 115 115 118 127 130
Goa 143 149 4 137 145 41 157 155 145 138 124 131 133 141
CENTRAL REGION

Lucknow 125 11 119 122 124 132 136 129 122 123 117 118 118 124
Meerut 130 128 125 125 125 131 135 133 129 126 124 126 131 128
Faizabad M8 115 115 115 1200 129 136 128 121 120 112 117 118 120
Bareily 131 126 125 126 130 133 135 133 131 126 120 130 128 129
Bhopal 112 M2 M 170 110 117 16 14 . 113 13 109 108 110 112

Interest Rates of Home Loans

*71. SHRI SURESH RAMRAO JADHAV: Will the
Minister of FINANCE be pleased to state:

(a) whether the Government are aware that certain
private/foreign banks have recently announced aggressive
cuts in home loan rates, which may lead to unethical
war;

(b) if so, whett'\er the Government propose to issue
some kind of guidelines on housing loan rates;

(c) if so, the details thereof, and
(d) if not, the reasons therefor?

THE MINISTER OF FINANCE (SHRI JASWANT
SINGH): (a) Government is aware that more loan interest
rates are coming down due to competition amongst banks.

(b) to (d) Govemment has advised Reserve Bank of
india to ensure that fair Practice Code for lenders is
adhered to, full disclosures made, and the promised
benefits made available to borrowers.
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[Transiation]
Loan to Sugar Mills

*72. YOGI ADITYA NATH: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether loans have been provided out of the
Sugar Development Fund for revival of sugar mills in
various States;

(b) if so, the details thereof during each of the last
three years, State-wise; and

(c) the extent to which revival of mills has been
effected as a result thereof?

THE MINISTER OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI SHARAD YADAV):
(a) Yes, Sir.

(b) and (c) A loan of Rs. 528 crores has been
approved on 7th April 2003 in respect of M/s The India
Sugars & Refineries Limited, Hospet, Distt. Bellary in
Kamataka as per the rehabilitation scheme sanctioned
by the BIFR which is under implementation. The sugar
undertaking has not yet availed the loan.

Procedures of Investment by NRIs

*73. SHRIMAT! RAJKUMARI RATNA SINGH:
SHRI MANSINH PATEL:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the Government have made efforts to
simplify the procedure of investment by Non-Resident
Indians;

AGRAHAYANA 14, 1825 (Saka)

to Questions 58

(b) if so, the details thereof;

(c) the number of applications received from NRIs
for investment during the last two years and the number
of Non-Resident Indians who have actually made
investments;

(d) the reasons for withdrawal by the NRIs of their
investment proposals after having duly applied thereof;
and

(e) the efforts being made to remove the problems
arising out of the foregoing reasons?

THE MINISTER OF LAW AND JUSTICE AND
MINISTER OF COMMERCE AND INDUSTRY (SHRI
ARUN JAITLEY): (a) and (b) Government has put in place
a liberal policy for Foreign Direct Investment (FDI),
including investment by Non-Resident Indians (NRIs),
wherein most sectors are open to FDI under the automatic
route where no prior approval is required and only a
notification of investment is to be made to the Reserve
Bank of India. Proposals for FDI in sectors/activities where
Govemment approval is required are considered in a time-
bound and transparent manner through the mechanism
of the Foreign Investment Promotion Board (FIPB).

(c) The number of investment proposals received from
NRis for Govemmment approval during 2001, 2002 and
2003 (up to October 2003) are 68, 57 and 53 respectively.
Investor-wise information is not maintained for NRI
investments.

(d) and (e) Submission or withdrawal of investment
proposals to the Govemment depend on the commercial
considerations of the investors. A statement indicating
detalls regarding applications withdrawn is enclosed.

Statement

S.No. Applicant Company

Reasons for withdrawal

1. Uniso Trading Pvt. Ltd.
2. Jagowal Foods Pvt. Ltd.

The application was withdrawn on 5.9.01 without citing any reason.
The proposal was considered by FIPB on 19.12.02 & 02.01.03. The Applicant

informed on 15.01.03 that they are withdrawing the proposal as an approval/
decision on the application had not been received.

3.  Asap Solutions Pvt. Ltd.
Mayfair Limited

The applicant withdrew the proposal on 14.5.03 for applying afresh.
The applicant requested on 13.10.03, for ignoring the application in view of

the Applicant Company getting merged with a group company pursuant to
approval of amaigamation scheme by High Court, Mumbai.

5. Planet Outsourcing Parks Pwvt. Ltd.

The application was withdrawn on 23.9.03 without citing any reason.
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Employment of Local Experts in
Construction Sector

*74. SHRI T.T.V. DHINAKARAN: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) the commitments made by foreign countries under
General Agreement on Trade in Services (GATS) and
World Trade Organisation (WTO) in respect of employment
of local experts and skilled workers in their construction
projects in India; ‘

(b) the manner in which the deployment of foreign
experts by such companies in India is regulated;

(c) whether any violation of commitments by foreign
companies has come to light so far;

(d) if so, the details thereof; and
(e) the reaction of the Government thereon?

THE MINISTER OF LAW AND JUSTICE AND
MINISTER OF COMMERCE AND INDUSTRY (SHRI
ARUN JAITLEY): (a) Commitments under the General
Agreement on Trade in Services (GATS) with regard to
employment of local experts and skilled workers in foreign
construction projects in India cannot be made by foreign
countries. Grant or denial of access for specific categories
of service providers in the Indian market can only be
done by India as per India’s existing commitmetns under
the GATS, access is only available for employees of
foreign juridical persons, at the level of managers,
executives and specialists, who are transferred for a
temporary period to a branch of representative office of
that firm in India or an Indian firm under its ownership or
control.

(b) The deployment of foreign service personnel by
foreign companies in India to subject to grant of
employment visa by the immigration authorities. Such visas
are granted only after establishment that the employment
is at a senior level or a skilled position and that there is
proof of contract with an Indian firm.

(c) to (e) In view of (a) above, do not arise.
National Micro Finance Fund

*75. PROF. UMMAREDDY VENKATESWARLU: Wil
‘the Minister of FINANCE be pleased to state:

DECEMBER 5, 2003

to Questions 60
(a) whether Reserve Bank of India (RBI) has mooted
a National Micro Finance Fund;
(b) if so, the objectives of this fund;

(c) whether RBI propose to use this Fund to do
away with priority sector lending by banks;

(d) if so, the reasons therefor; and

(e) if not, the manner in which RBI is likely to make
the Micro Finance Fund compatible with priority-sector
lending policies?

THE MINISTER OF FINANCE (SHRI JASWANT
SINGH): (a) No, Sir.

(b) to (e) Do not arise.
Fall in FDVFlI

*76. SHRI P. RAJENDRAN:
SHRI P.S. GADHAVI:

Will the Minister of FINANCE be pleased to state:

(a) whether the country has registered a fall in FDI
and Fll during the last three years till date;

(b) if so, the extent of the fall;
(c) the extent of fall in respect of each State/UT; and

(d) the steps taken to bring more FDI in the country
in near future?

THE MINISTER OF FINANCE (SHRI JASWANT
SINGH): (a) and (b) The details of Foreign Direct
Investment (FDI) (data in line with intemational best
practices) and investment by Foreign Institutional Investors
(Flis) during the last three financial years is given below:

(USS Milion)
2000-2001 2001-2002  2002-2003

FDI 4029 6131 4660

Fil 1847 1505 562.40

(c) The detaiis of State-wise FDI inflows during the
last three financial years are given in Statement | to Il
enciosed. It is clarified that investments by Fll cannot be
classified into a state-wise category as these are
investments in the capital markets.
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(d) Govemment has put in_place a liberal FDI policy judgement of the investors, global market conditions, the
and most of the sectors have been put on the automatic FDi flows in the 1st half of the curent financial year
route, except for a small negative fist. While inflow of (2003-04) is US$ 1707.14 million as against US$ 1604.16
FDI is largely dependent on factors such as commercial million during the corresponding period of 2002-03.

Statement |
State-wise (RBI's Region-wise) breakup of inflow from 1.4.2000 to 31.3.2001
(Amount in Million)

Sl State Name inflow
No. Rs. (VL % to total
1. Andhra Pradesh 3054 65 70.08 295
2. Assam 350 0.08 0.00
3. Bihar 050 0.01 0.00
4, Guijarat 23943 555 023
5. Kamataka 6358.58 145.79 6.13
6. Kerala 534 .68 1233 052
7. Madhya Pradesh 3496 081 0.03
8. Maharashtra 32448 A6 748.16 3130
9. Rajasthan 2528 057 0.02
10. Tamil Nadu 361755 8334 349
1. West Bengal 37594 854 036
12. Chandigarh 163220 37.96 157
13. Dadra & Nagar Haveli 2.00 0.05 0.00
14. Delhi 36111.04 82234 3483
15. Goa 279.4 638 027
16. Pondicherry 2235 050 0.02
17. State not indicated 18939 51 436.18 1827
Total 103679.78 237868

Note: State-wise FDI inflows are cliasssified as per Region-wise inflows fumished by RBI Mumbal.
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Statement Il
State-wise (RBI's Region-wise) breakup of inflow from 1.4.2001 to 31.3.2002
(Amount in Million)
Sl.No. State Name Inflow
Rs. uUss$ % to total
1. Andhra Pradesh 338089 7386 183
2. Assam 55.80 1.16 0.03
3. Gujarat 1086 .57 2414 059
4. Kamataka 13483.59 296 .30 729
5. Kerala 661.82 14.62 036
6. Madhya Pradesh 128 68 281 0.07
7. Maharashtra 5137338 1103.16 27.79
8. Rajasthan 5228 1.16 0.03
9. Tamil Nadu 13625 .69 293.12 737
10. Waest Bengal 87239 1884 047
11. Chandigarh 5935 129 0.03
12. Delhi 54601 68 1210.17 2954
13. Goa 157.14 328 0.09
14. Pondicherry 297033 66.01 161
15. State not indicated 42353.18 917.76 2291
Total 184862.76 4027 69
Note: State-wise FDI Inflows are classsified as per Region-wise inflows fumished by RBI Mumbal.
Statement il
State-wise (RBI's Region-wise) breakup of inflow from 1.4.2002 to 31.3.2003
(Amount in Million)
SI.No.  State Name Inflow
Rs. uUss % to total
1 2 3 4 5
1. Andhra Pradesh 2426 A6 50.75 189
2. Assam 2586 055 0.02
3. Gujarat 5507 .07 11590 428
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to Questions 66

1 2 3 4 5
4. Kamataka 975237 204 .60 758
5. Kerala 67451 14.94 052
6. Madhya Pradesh 5832 2 0.05
7. Maharashtra 23664.04 49420 1839
8. Rajasthan 1220 026 0.01
9. Tamil Nadu 990159 207 81 769

10. West Bengal 177959 3745 138

1. Chandigarh 8438 91 17582 6.56

12. Delhi 3062224 63929 2379

13. Goa 139087 29.01 1.08

14, Pondicherry 0.15 0.00 0.00

15. State not indicated 34452 55 72163 26.77

Total 128706.72 2692 .62

Note: State-wise FDI inflows are classified as per Region-wise Inflows fumished by RBI Mumbal.

External Debt

*77.  SHRI T.M. SELVAGANPATHI:
SHRI TUFANI SAROJ:

Will the Minister of FINANCE be pleased to state:

(a) whether India’'s foreign debt has increased by
5 billion dollar during the first quarter of current financial
year;

(b) if so, the details of India’s total foreign debt at
present;

(c) whether short term loan and extemnal commercial
borrowings have also increased during said quarter;

(d) if so, the details thereof along with the reasons
therefor; and

(e) the steps taken by the Government to reduce
the debt burden of the country?

THE MINISTER OF FINANCE (SHRI JASWANT
SINGH): (a) to (d) Yes Sir. As per latest available

information, India’s foreign debt stood at US$ 109.6 billion
as at end-June, 2003 against US$ 104.6 billion as at
end-March, 2003.

The Short-term debt increased from US$ 4.6 billion
at end-March 2003 to US$ 5.8 billion at end-June 2003.
This increase is attributed to riee in short-term non-resident
deposits and short-term trade credits mainly due to spurt
in India's imports during the quarter. The commercial
borrowings during the same period increased marginally
from US$ 2.23 billion at end-March 2003 to US$ 2.34
billion at end-June 2003 mainly due to increase in
commercial bank loans.

(e) The Govemment follows a prudent extenal debt
management policy that focuses on concessional and less
expensive fund sources, longer maturity profiles, keeping
vigil on build up of short term debt, premature retirement
of high cost debt and encouragement to non-debt creating
capital flows. In terms of indebtedness classification, the
World Bank has categorized India as a less indebted
country since 1989. Among top 15 debtor countries of
the world, India has improved its position from 3rd debtor
in 1991 to Sth in 2001.
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Hawala Scam in Lord Krishna Bank Ltd.

*78. PROF. A.K. PREMAJAM: Will the Minister of
FINANCE be pleased to state:

(a) the details of the internal probe conducted into
the Rs. 336 crore Hawala Scam in Lord Krishna Bank
Ltd.;

(b) whether even after the passage of three years
since the Hawala transactions has originated, only one
junior level officer has been dismissed,;

(c) whether the authorities of the Lord Krishna Bank
at the Head Quarters were not aware of the violations of
RBI regulations in the aforesaid transactions;

(d) if so, the reasons therefor;

) (e) the steps taken to complete the problem promptly;
and

(f) the further steps envisaged by the Government to
prevent such fraudulent transactions in future?

THE MINISTER OF FINANCE (SHRI JASWANT
SINGH): (a) to (e) Reserve Bank of India (RBI) inquiry
has revealed that banking channels were utilized by
certain people for transfer of large volume of money from
Mumbai branch of Lord Krishna Bank Lid. to various
places in Kerala and Coimbatore. Money was deposited
in cash at branches in Mumbai and transferred to Kerala
and Coimbatore by telegraphic transfers and was
withdrawn in cash immediately. Major portion of funds
viz. Rs. 232.74 crore out of Rs. 377.39 crore was
transferred from Main Branch, Mumbai of Lord Krishna
Bank Ltd. The bank staff failed to inform their controlling
officers regarding cash transactions as required under
RBI guidelines. A penalty of Rs. 5.00 lakh was imposed
on the bank for violating the RBI instructions. The bank
has dismissed two officers in connection with this lapse.

(f) In order to prevent recurrence of such transactions,
banks have been again advised to strictly adhere to the
‘Know Your Customer’ guidelines issued by RBI on August
16, 2002. A copy of these guidelines is available on RB!

website www.rbi.org.in

NPAs of ‘Banks

*79. SHRI MOHAN RAWALE: Wil the Minister of
FINANCE be pleased to state:

DECEMBER 5, 2003

to Questions 68

(a) the details of the loans written off by State Bank
of India and other public sector banks as non-performing
assets during the last financial year,;

(b) whether the write-off done in the last financial
year is more than that of previous year;

(c) if so, the reasons therefor; and

(d) the details of recoveries of NPAs by these banks

during the last financial year in comparison to previous
year?

THE MINISTER OF FINANCE (SHRI JASWANT
SINGH): (a) to (d) The details of loans written off and
recoveries made by State Bank of India (SBI) and Public

Sector Banks for the years 2001-02 and 2002-03 are as
under:

(Rupees in crore)

Banks Amount written off Recoveries made

200102 2002-03 200102 2002-03

State Bank of India 2626.23 4071.39 4559.35 6668.35

Public Sector Banks  6428.00 9448.00 14059.18  18730.15

Banks have been able to increase provisions for Non-
Performing Assets (NPAs) due to their improved
performance. These provisions have been utilized to write
off NPAs and cleanse balance sheets, avail tax benefits
and to bring the level of NPAs down to the intemationally
accepted benchmarks. However, these write off are
technical in nature and banks continue their efforts to
make recovery even from written off accounts.

Worid Investment Report

*80. SHRI JYOTIRADITYA M. SCINDIA:
SHRIMAT!I RENUKA CHOWDHURY:

Will the Minister of FINANCE be pleased to state:

(a) whether China attracts seven times more of
Foreign Direct Investment (FD!) compared to India
according to World Investment Report, 2003;

(b) if so, the details of FDI received in India and
China during 2001 to 2003;

(c) whether the Govemment have studied the reasons
for such a low level of FDIs in India, compared to
China;
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(d) if so, the details in this regard; and

(e) the steps being taken by the Government to
improve FDI in India?

THE MINISTER OF FINANCE (SHRI JASWANT
SINGH): (a) to (e) Foreign Direct Investment fiows to
developing countries which stood at US$ 238 Billion in
2000, fell to US$ 205 Billion in 2001 and further to US$
190 Billion in 2002. FDI flows into India, however, have
not gone down in 2002 despite the global trends.

India’s Official statistics on FDI inflow for the relevant
years did not include reinvested eamings (by foreign
companies), inter-company debt transactions and overseas
commercial borrowings by foreign direct investors in
foreign invested firms, as per standard IMF definitions.
This is in contrast to China, which has been reporting
FDI following the standard IMF nomenclature.

Owing to the fact that India's Official RBI Statistics
on FDI systematically understates inflows compared to
the accepted IMF methodology, the Intemational Finance
Cormporation has estimated that actual FDI inflows into
India during 2001 could range between US$ 5 Billion to
US$ 8 Billion. Furthermore, according to Giobal
Development Finance, 2002, ‘round tripping’ (that is flows
from Hong Kong into China and vice versa) accounts for
nearly 50% of China's FDI. Both these factors do not
reflect a fair comparison of official FDI figures between
India and China.

The international Finance Corporation has done an
exercise to readjust FD! inflows in both india and China,
for the sake of comparability. According to this exercise,
China’'s FDI to Gross Domestic Product ratio is twice
that of India’s.

Since mid-2003, reinvested eamings and equity capital
of unincorporated bodies are being included in FDI data
on an annual basis. The liberal policies of the Govemment
is expected to lead to enhanced FDI flows in the future.

AGRAHAYANA 14, 1925 (Saka)

to Questions 70

Representation of the People Act, 1951

602. SHRI SANSUMA KHUNGGUR
BWISWMUTHIARY: Will the Minister of LAW AND
JUSTICE be pleased to state:

(a) whether the Government have contemplated to
bring in an amendment to the Representation of People
Act, 1951 in order to make all the Parliamentary
Constituencies falling within the Bodoland Territorial Areas
District in Assam under the provision of Article 330(C) of
the Constitution;

(b) if so, action taken so far in this regard; and
(c) if not, the reasons therefor?"

THE MINISTER OF STATE IN THE MINISTRY OF
LAW AND JUSTICE (SHRI P.C. THOMAS): (a) to (c)
The requisite information is being collected and will be
laid on the Table of the House.

Investment of Financlal Institutions

603. SHRI TRILOCHAN KANUNGO: Will the Minister
of FINANCE be pleased to state:

(a) the investment of financial institutions purpose-
wise, institution-wise and State-wise during each of last
three years; and

(b) the reasons for low investment in some States?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI ANANDRAO VITHOBA ADSUL): (a) The
information as put out in the Report on Development
Banking in India 2002-03, brought out by IDBI is given
in the Statement enclosed.

(b) Investment activity is a function of expected
profitabllity which is influenced by wide array of factors
including inter-alia level of infrastructure development,
proximity to markets, availability of raw materials and
overall policy and regulatory regime in the state. Owing
to these factors some states account for low investment
as compared to others.

Statement
(Rs. in Crore)
S.No. Purpose 2000-01 2001-02 2002-03
1 2 3 4 5
A. Disbursement of Financial Institutions purpose-wise
1. Project Finance 29027.7 209683 60862
2. Non Project Finance 346153 26261.0 13346 4
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1 2 3 4 5
3. Refinance 63412 6396 4 91649
4. Bill Finance 14645 10728 7642
5. Loans to and investments in shares/ 588.1 6125 208.7
bonds of Fls including NBFs
6. Retail Finance 34637 7607 .0 -
7. Secondary Market Operations 1001.0 9718 11475
B. Financlal Institution-wise Disbursement
1. IDBI 17473 6 111151.0 39242
2. IFCI 21527 1096.9 1796 .5
3. ICICI 31664 .5 25831.0 -
4. 1=]] 17098 1070.0 10919
S. IDFC 766.5 1506.1 9493
6. SIDBI 64414 59193 67894
7. Exim Bank 20705 38692 6047 8
8. NABARD 14120 1897.0 2216 4
C. Disbursement of Financlal Institutions State-wise
(Rs. in crore)

Sli.No. State Disbursement

2000-01 2001-02 2002-03
1 2 3 4 5
1. Andhra Pradesh 33682 3095.0 9435
2. Arunachal Pradesh 17 21 -
3. Assam 1839 '53.1 65
4. Bihar 1696 674 344
S. Chhattisgarh 5782 2816 170
6. + Delhi 73392 41431 22938
7. Goa 2199 824 398
8. Gujarat 42617 31080 13912
9. Haryana 16534 16216 368.7
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1 2 3 4 5
10. Himachal Pradesh 5517 5877 673
1. Jammu & Kashmir 1838 3660 670
12. Jharkhand 140.7 1744 96
13. Kamataka 44342 2828.0 11373
4. Kerala 7348 7813 3518
15. Madhya Pradesh 12023 7042 1869
16. Maharashtra 15184 6 11962.1 3860.1
17. Manipur 73 15 -
18. Meghalaya 54 144 44
19. Mizoram 2.1 08 -
20. Nagaland 58 25 -
21. Orissa 9473 492.1 803
22. Punjab 1907.0 9743 420.1
23. Rajasthan 16294 8278 2664
24. Sikkim 549 73 02
25. Tamil Nadu 4367.7 25433 13188
26. Tripura 65 13 52
27. Uttaranchal 868 1526 13
28. Uttar Pradesh 24823 13535 418.0
29. West Bengal 34546 1427.7 3438
30. Union Territories 4892 462.0 86.1
(a) Andaman & Nicobar - 0.1 07
(b) Chandigarh 1985 3166 360
(c) Dadra & Nagar Haveli 1604 845 363
(d) Daman & Diu 75.1 333 31
(e) Lakshadweep = - =
(f) Pondicherry 552 275 100
31. Multi-State/Others* 37751 79222 6472
* Pertains to ICICI, IDFC and SIDBI
Note: Foliowing the merger of ICICI Lid. along with two of Its subsidiaries with ICIC! Bank Lid., effectve May 3, 2002, ICICI Lid.

m»mwumwmw,mw.wmmmmmmm.
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Visit of Senegalese President

604. SHRI KALAVA SRINIVASULU: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Senegalese President during his
recent visit invited Indian investors to tap Senegal market
because of locational advantage; and

(b) if so, the action taken to boost Indian exports to
Senegal especially rice, cotton, yam and pharmaceuticals
which are in great demand in that country?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING, MINISTER OF STATE IN THE MINISTRY
OF STATISTICS AND PROGRAMME IMPLEMENTATION,
MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY AND MINISTER OF
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a)
and (b) Yes Sir. The Senegalese President invited Inaran
investors to tap the Senegalese market because of
proximity advantage to the US. The Government of India
is keen to boost Indian exports to Senegal and it is one
of the focus countries under the Focus: Africa Programme
of the Govemment. During the financial year 2002-03
India’s export to Senegal increased from 23.03 US $ Mn
to 51.35 US $ Mn registering a growth of 123% mainly
due to increase in exports of Rice, Cotton, yam and
Pharmaceuticals.

[Translation)
Computer Centres in Ashram Schools

605. SHRI CHANDRAKANT KHAIRE: Will the Minister
of TRIBAL AFFAIRS be pleased to state:

(a) the number of Ashram Schools where computer
centres are being run alongwith the amount of money
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spent thereon during the last three years; and

(b) the number of the Ashram Schools and the
computer centres being run in Maharashtra alongwith the
details thereof?

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL
ORAM): (a) Under the Centrally Sponsored Scheme of
Ashram Schools for STs, the Ministry of Tribal Affairs
provides construction grant to the State Governments on
50:50 sharing basis. No grant is provided for computer
Centres in these Ashram Schools.

(b) Under the Centrally Sponsored Scheme of Ashram
Schools for STs, an amount of Rs. 333.04 lakhs has
been released to the State Government of Maharashtra

since the inception of the scheme, for 183 Ashram
Schools.

[English]
Profit/Losses of RRB

606. SHRI BASU DEB ACHARIA: Will the Minister
of FINANCE be pleased to state:

(a) the details of Financial results of RRBs as on
31st March, 2003;

(b) the amount in terms of operating profit of the
RRB system as a whole for the last three years;

(c) the reason for losses in case of loss making
RRBs; and

(d) the steps taken to make loss making RRBs into
profitable?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI ANANDRAO VITHOBA ADSUL): (a)
Details of Financial results of RRBs as on 31st March,

2003 are as under. (RS in crore)

Owned Funds 4619
Deposits 50098
Borrowings 4799
Investments 33063
Outstanding Advances 22158
Loans issued 12641

Profit (156 RRBs) 734
Loes (40 RRBs) 215
Net Profit 519
Accumulated Losses 2752
CD Ratio 44.23
NPA % 14.45

Recovery % (as on June 30, 2002) 71.52
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(b) Operating profit of the RRBs as a whole for the
last three years in as under:

(Rs. in crore)

Year 2001 2002 2003

Operating Profit 730.18 776.23 709.48

(c) The major reasons for losses in case of loss
making RRBs are the low capital base, poor quality of
lending portfolio, poor recovery levels and mounting
overdues, rising management costs and slender margins.

(d) Some of the steps taken to make loss making
RRBs into profitable are as under—

1. RRBs were permitted to relocate their loss
making branches to potentially good business
location centers with the objective of building
them up as sustainable rural financial institutions.

2. Loss making branches of RRBs have been
allowed to be converted into satellite mobile
offices without impairing their performance of
service area obligations.

3. Recapitalisation support of Rs. 2188 crore was
extended to 187 RRBs.

4. 139 RRBs were identified for the purpose of
conduct of Organizational Development
Intervention (ODI) under Swiss Development
Cooperation.

5. Scheme for inter RRB redeployment of staff was
introduced.

6. One Time settiement scheme for recovery of
NPAs was introduced in RRBs.

7. RRBs have been encouraged to finance more
through SHGs in which recovery performance is

good.
Foreign Accounting Firms

607. SHRI VILAS MUTTEMWAR: Wil the Minister of
FINANCE be pleased to state:

(a) whether the Institute of Chartered Accountants of
India have submitted their report to the Government about
the operations of foreign accounting firms with regard to
specifying the role of the Indian and foreign firms
practicing in the country;
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(b) i so, the details of the recommendations made
by the ICAl; and

(c) the reaction of the Govemment thereto?

THE MINISTER OF FINANCE (SHRI JASWANT
SINGH): (a) No, Sir.

(b) Does not arise.
(c) Does not arise.
JBIC Investment in Assam

608. SHRI M.K. SUBBA: Will the Minister of
FINANCE be pleased to state:

(a) whether a delegation of Japan Bank for
Intemational Cooperation agency visited Assam in August
this year and evinced interest in investing in infrastructure,
social and other sectors of development in the State;

(b) if so, whether any further talks have been held
with the agency for securing Japanese Cooperation in
the development of the State, especially in the
infrastructure, power, roads, bridges and the social sector;
and

(c) the prospect of cooperation that have emerged
thereby and the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI ANANDRAO VITHOBA ADSUL): (a) No,
Sir.

(b) Does not arise.
(c) Does not arise.
[Translation)
Complaint against I.T. Officials

609. SHRI ASHOK KUMAR SINGH CHANDEL: Will
the Minister of FINANCE be pleased to state:

(a) whether investigation into the complaints received
in the year 2003 against the officers of the rank of Chief
Commissioner and Commissioner of the Income Tax
Department has been completed as per the reply given
to the Unstarred Question No. 4000 dated August 22,
2003;
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(b) if so, the details thereof, and
(c) if not, the reasons for the delay?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI SHRIPAD YESSO NAIK): (a) and (b)
Yes, Sir. In two cases pertaining to CCIT and eight cases
of CIT the complaints have been closed after inquiry. In
two cases of Commissioners disciplinary proceedings have
been initiated. In two cases of CCIT and nine cases of
Commissioners of Income Tax the investigations are going
on and action as deemed necessary shall be taken after
receipt of investigation reports.

(c) The complaints have to be looked into with
reference to assessment records etc., which requires
perusal at various places located in the country. Since
the functions of the CCIT and CIT involve quasi-judicial
functions, investigations require deep scrutiny and fair
conclusion. This involves time. After an opinion is formed
the matter is referred to CVC for their statutory advice.
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[English]
Bank Branches Abroad

610. SHRI PARSURAM MAJHI: Will the Minister of
FINANCE be pleased to state:

(a) the names of the Public Sector Banks which have
set up their branches in Foreign countries;

(b) the countries where these banks have set up
their branches;

(c) the number of branches of those banks in those
countries; and

(d) the location thereof, country-wise and bank-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI ANANDRAO VITHOBA ADSUL): (a) to
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